=l a4

M/)” //1//05 00 Leosdent pg -~ ] INDEX
e WM At~ L9 o7 Jo 5

/o@vlfqlfméo%o png vieé"'

CENTRAL ADMINISTRATIVE TRIBUNAL | 'f
T GUWAHATI BENCH
GUWAHATI 05

(DESTRUCTION OF RECORD RULES, 1990)

1. Orders Sheet@@ Qe@z/%@? vvrees PR toL, z Cpbes

cp- ggfgg‘ esm»ﬁw/’g'— 1 ,__«4-4

!'o .

0 p- 38|05 -  LofodfRoob — Py~ L TS Prrop<ef
. Judgment & Order dtd............. .......Reeewed from H.C/Supreme Court

 OA BB i, VISP - SO SRR . A T
EP/MP ....... Pgto |
6. RA/Q//}% B i, Pg....... —4 ............ o
7. W.S, HM&@emmml;w@/s S SO T

8. Rejoinder. MJQWM ﬁ&&ppi&w@?g toé
AL o] R ——— H L 2
9. Reply. Loy frtee: &’«*“’"m'f\w%mp ..... ,.Ltog

| 10 AnyotherPapers Cessesesnsenns et Pgoiinn.

w

_ci'_ N

ooooofooco'ot()olceeloloaoootocc

. 2 : .
. l!.l"0!'OQ'..CI._Q...lll..'_'0.'.0‘."".'."0.00""'.I‘}'.'..'

: 11 Memo of Appearance o

| 12 Add1t10na1 Afﬁdavxt

(XK} c‘oec.oaococ'c L Y Y YR ooc-ooouoonoocanoooooonoooocooooo

- A13. Written Arguments.-.......;.... ........ .

D XXX vesescenes "oncoo-etott'c 20000000 enssnrrsereee

- 14, Amendement Reply by Respondents eertereeseaes

' 15 Amendment Reply ﬁled by the Apphcant

ecol'ooocrtoo0tooooonuoocooiocc.n-oo'q

16. Counter Reply ................

] 0-00|j0tucugcyeoooo' oooooooooooo $0000000000000000000000 00000000000 00000

N S fr‘fM La 'HIK,QAPM\QLQ/UQ i 4~¢g /(M'OV-} 3‘%8/0?
_ pdg — ,L 4—-:5 25 o SECTION OFFICER (Judl )’:"

e

Judgment/Order dtd. (?/@;‘/ﬂﬂog‘ Pgevieciinninn toUwWW "

e
|-
I
i




"App'léc

Respo

Advocateffor Applicant(s)

‘| -ij A,dvocq_;eé for Respoudent(s)

FORM NO. 4 e

( See Rule 42) TR

Fhe Gentml Administrative Tribunal

GUWAHATI BENCH : GUWAHATI

ORDER SHEET

APPLICATION NO. OF 199
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Notes of the Registry - [+ Date Order of the Tribunaf
Mo e 2341242004 Heard Ms. U. Das, learned counsel
ﬂmn is in form
i Rs 0)- fer the applicant and alse Mr. JeLs
eposiged Videl|IPO/BD  Sarkar, learned counsel for the respond-
e TR, l N2 ents., ' |
2 *'“ \ TN  Issue notice to show cause as te
A m | why applicatien shall net be admitted.
_ -Ty Reg unuf» ! List en 28412005 for admission.
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32905 for orders. ¥
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Notes of the Registry Date S Order of the Trnbunaﬁ *f
285152005 kit on am a
{ i
\ R Member—{d) :
mb
: 284162005 Heard Ms. U. Das, learned counsel
’ o | for- the applicants.,
The application is admitted, call |
for the recordss . 4 L -
List on 2.3.2005 for orders¢
,’/ !
)
N '.v"\ s - E
D N RV Member (A)
mb
o
2.3.2005} Present: Hon'ble Justice Shri G.
Sivarajan, Vice-Chairman
Heard Ms U. Das, learned
counsel for -the applicants. At the
) request of Dr M.C. Sarma, 1learned
coUnsel'for'the respondents the matter
/57 e e - is adjourned to 16.3. 2005
ﬂéﬁ<ﬂ Vlce Gmalrman
nkm /», ‘ ’ o .
b¥$ . A k&ﬁ S@gxyéc“;6'3'20ﬂ5-’ This case relates to Dnaloymant of
N e » - ex casual workers in the Rallw«:ays ‘and
p el § 259, : . ~—
Qv TESP + Neos i,w’\ they want assighment of temporary v
: Cﬂ“ < status and regularisation in the
“/;;ﬂﬁTiSQo' . respective post alleged to have been
A . held by them. Dr, M.C. Sarma, learhed
o Railway Standing counsel informed this
-~ —C 1v O ' E : . |
~ 405~ - Tribunal-that. the matter is under
/ﬁ/o'“”7<k~ Koo m Se e '!fgroccss and reqguired some reascnable
B P o Ctime. T
| 5 \ , In the circumstances the case is
\ adjourned to 13.4.2005., -
. Vice-Chairman
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15.642005

the Railways submits that in spipte of
efforts written statement ceuldd not be
- filed and that if socme more time is ,
given the same will be filed.
In the circumstance the case is

ad journed to 18.,5.,2005. ﬂ/

Vvice=Chairman

- - -Mse+UeDas learned counsel for the
applicant submits that she has received
the written statement to-day and that
she wants to file rejoinder, .- ?{
post the matter en 15,6405, ‘/
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Vice=Chairman

Pdst*before the Division Bench on

274642005, (/)7
M.

27.642005

%

Vice~-Chdirman

Se U Das, learned counsed for
its that Written stxtemen
filed.a original Xecor

Ms. U, -Das, ‘learned counsel for the

applicant submits that rejoinder has been
filed and original records are to be
surmmoneds Dr. M.,C. Sarma, learned Railway
counsel submits that he may be allowed some
time to go through the matter. Post on |
14.7.2005. The respondents will get the

relevant records also.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHBATI BENCH.

Original Application Nos. 336, 337 & 338 of 2004.
Date of Order: This, the 19th day of July, 2005.

THYE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

THE HON’BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER.
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Sri Habul Ghosh
Sri Haren Das
Sri Kishor Kumar Mandal

- Sri Biren Boro

Sri Maina Boro

Sri Kripa Tewary

Sri Pradip Sarma

Sri Paneswar Boro

Sri Nagéndra Boro

Sri Anil Kalita

Sri-Bhogi Ram Basumatary

'All are ex-casual workers under Alipurduar

Division, N.F.Railway.

..... Applicants in O.A. No0.336/2004.

Shri Suren Ramchiary
Sri Ratan Boro

Sri Mizing Brahma
Sri Rajit B.rahma

Sri Jaidev Swargiary

.Sri Naren Ch. Basumatary

Sri Raj Kumar Mandal
Sri Biren Baishya
Sri.fwAng‘at Das

Sri Radhe Shyam Mandal
Sri-Monilal Nurzary

Sri ‘Swar"»‘go Béro

Sri Ramesh Ch. Boro

Sri Biren Baishya

LN

[



15. SriJogendra Pasi
16. Sri Ramyjit Das
17. Sri Naren Ch. Boro

All ex-casual labourers in the Alipurduar

Division, N.F.Railway. R,
.......... Applicants in OANoszﬁfﬁ“@i‘oa |
1.  Sri Dhaneswar Rahang
- 2. SrilLohit Ch Boro

3.  Sri Rati Kanta Boro
4.  Sri Monorangen DWaimary

5.  Sri Manteswar Boro

6.  SriJoy Ram Boro
7. Sri Haricharan Basumatary

. 8.  Sri Durga Ram Daimary

Q.  Sri Sanjit Boro
10. Shri Khargeswar Swargiary R
11. Sri Pradip Kr. Boro | R
12. Sri Upen Narzary

< 13. Sri Tarun Ch..Boro _ . 5

14. Sri Ramesh Ch. Ramchairy - :2 ' ‘
15. Sri Monoranjan Deori T
16. Sri Ram Nath Pathak

7. Sri Gopal Basumatary
18. Sri Malin Kr. Das
19. Sri Ralxji&;Swargiary
20. Sri Ratiid*Kanta Boro -
21. Sri Nlr%éll(r Brahma
22. Sri Monoj Das 1
23.  Sri Mrinal Das #
24. SriSanjay Kr. Narzary : ,A_l ‘
25. Sri Pankaj Baruah | P

26. Sri Ajit Kr. Sarania
- 27. SriSunil Ch. Boro
» © 28, SriBipin Ch. Boro
o '29. Sri Nepolin Lahary
30. Sri Rajen Lahary
31. Sri Ansuma Swargiéry




32.
33.
34.
35.
36.
37.
38.
39.
40.
41.

Sri Suren Daimary
Sri Raju Borah
Sri Pradip Das

. Sri Robin Dwaimary

Sri Pradip Boro

Sri Chandan Dev Nath
Sri Kamaleswar Boro
Sri Phukan Boro

Sri Krishna Ram Boro
Sri Ratneswar Boro

All ex-casual labourers in the Alipurduar
Division, (BB/CON), N.F.Railway.

....... Appliconts in O.A. No.338/2004.

By Advocate Ms. U. Das.

- Versus -

The Union of India

Represented by the General Manager
N.F.Railway, Maligaon

Guwahati-11.

The General Manager (Construction)
N.F.Railway, Maligaon
Guwahati-11.

The Divisional Railway Manager (P)
Alipurduar Division, N.F.Railway
Alipurduar.

1]

By Dr. M. C. Sharma, counsel for the Railways.

---------------------------------

“ | veserereer. RESpondents in all the three O.As.




with' slight changes dated 18.3.2004 (Annexures 7, 12 and 7 '

ORDER (ORAL) s

SIVARAJAN, L.(V.C.) :

#

Excepting the fact that the applicants in these three O.As

are different all of them claim the beneﬁts of a _sc_hem._e intr‘“o,_c‘l'_.uced by

“the Railways for grant of temporary status and ‘subsequent absorption

in Group ‘D’ posts. All these applicanté had earlier approached the
Tribunal.by' filing 0.A. Nos.259, 44 and 43_Vof 2002 respectively. This
Tribunal disposed of the said O.A:s vide orders: dated 25.8.2003,
1.5.2003 ahd 152003 respectively (Annexure-5 in 0.A.336/2004,
Annexure-lO in OA 3'37/2004 and Annexure-5 in OA. 338/2004) and
the applicants were directed o file fresh representations setting out
their respecﬁve c:jailns. . Accordingly, the ;applicants filed
representations before the cohcerned fespopdentq. The said *

representations were disposed of vide substantially identical orders

- respectively). The claim made by the applicants was rejected: The -

order passed in few such representations reads as under:

“ In reference to your above mentioned

application the relevant records regarding your

claim of bemg ex-casual labour have been got

o venfled and it is found that the genuineness of your
i "”-»é*a"sual labour: card is not established.

= ~ Hence, your claim for re-engagement in
Rallway servxce is rejected without any further.

.cor reSponden ce.’ %

~ The apphcants challenged the said orders in these three O A s.

2..- 'The reeponden ts have ﬁled separate written statementé in 5\*“}-
all the three cases. hcceptmg some dlfference in factual eltuatlon, the

conten tlons are sumlal

e
.
'

-
+
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3. We have heard Ms. U. Das, learned counsel for the
applicants and Dr. M. C. Sharma, learned Railway counsel for the
respondents. Ms. 1. Das has submitted that all the applicants were in
fact engaged as casual Jabourers before 1981 and that there is clear
evidence with the respondents in regard to the said engagement. She
also contends that the Railway authorities have issued identity cards
which would also reveal that the applicants were ex-casual labourers
of the Railways. Counsel submits that the applicants fulfill all the
conditions stipulated iﬁ the scheme for assignment of temporary
status and for their subsequent absorption fn Group ‘D’ posts. Counsel
also points out that the respondents in their written statements have
admitted the engagement of eight casual labourers and so far as the
applicant no.l in O.A.336/2004 the earlier order passed by this
Tribunal in O.A. No0.259/2002, para 3 there of clearly indicates that he
was also an ex-casual labourer employee. She also relies on the
communication "dated 16.3.2004 issued by the Deputy Chief Engineer
(Con), N.F.Reilway, Jogighopa to the General Manager/Con,
N.F.Railway, Maligaon (Annexures-11 in O.A. Nos. 336/2004,
338/2004 and Annexure-15 in 0.A.N0.337/2004) which clearly states
that many of the applicants’ claim are found in order. Counsel, in
short, submits that all the appiicants are entitled to be absorbed in

Group ‘D’ post under the Railways.

4. Dr. M. C. Sharma, Railway céunsel has relied on various
averments made in the written statement and submits that the
applicants had never attempted to esta!;lish their claim for availing
the benefits under the scheme in the 80's and if the applicants, as a
matter of fact, had any genuine claim, they should have apbmached

the Railway authorities then and there. Counsel submits that so far as

“o
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" been engaged He further submlts that in the absencet

‘ye‘ar;al gon‘e and ‘that if al: .all there is any valid claim it is lost by
i v-hmltatlon Dr Sharma also pomr:, out that the respondents cannot be

R expected to keep all the records relating to the engagement of casual
.labourers made in the 80’s even today.- Counsel pomts out that the
| varlous documents relating to the engagement of the applicants are at
| preaent not l’raceable Dr. Sharma also poml:s out that so far as the

_ vcasual labour hve reglster is roncerned the original is not traceable

gmd truqt cannot be made on the xerox coples of those documents

thhout bemg vernﬁed with the orlgmal He furt.hc.r submits that the

ldentxty cards, which were produced 'by the appllcants were got

verified and d: is found that the s:r;nature of the lssumg authonty'

available in l:he ldenhty cards do not match thh the admn:bed

sngnatures of the ofﬁeers who are sbared to have lssued the same. He'

'also submxts that at that relevant time those officers were not

| authenmated materlal produced by'the applicants to substen‘tiate
“their claim for absorption respondents cannot be directed to absorb

them in the Ranwayé. Dr. Sharma also points dut’ that large scale

manipulationsiy V e being made from certain corners in l:he matter of

| :'.:'.;absorptmn of r.a“%sual labourers under the scheme. He, in support has
| referred:-to_ and reln__ed' o the decision of the Calcutta Bench of Central

Adminlstr'atiVe Tribunal in O-A. No. $15 of 1998. Counsel 'accocdingly. -

be susl:ax_n.ed;

5 . | As already noted the applxcants had earller approached

'ru‘

thxs Trlbunal by l?ﬁmg O.A. No. 259, 44 and 43 of 2002 ‘and this

Lo L :
. i ® gt . . .
Wt v, Sy Vet ¢ ross -

| employed in the dwnston in which the appllcants were alleged to have e
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Tribunal had disposed of the said applications by directing the

applicants to make representations before the Railways. We find that
, nes =

the Tribunal had specifically considered the contention of the

respondents that the claim of the applicants is highly béléted. The

i .

"Tribunal observed that when similarly situated persons have earlier

approached the Tribunal and obtained reliefs and were absorbed the
applicants cannot be denied the benefits, if they are really entitled to,
on the ground of delay. It was further observed that when similar

nature of orders were passed it was equally incumbent on the part of

the respondents to issue notices to all the like persons so that they

could also approach the authority for approériate reliefs. The
Tribunal, how,ev‘er, observed that ends bf j'usti‘cé’_will be met if a
direction is issued on the applicants also. to submit their
representations giving details of their services and narrating all the
facts within a speéiﬁed time and if such representations are filed
within the time, respondents shall examine the same as expeditiously
as possible and take 'approprigte decisions thereon within the
specified time. The applicants pursuant to these directions made

representations. One such representation is- Annexure-6 in O.A.

No0.336/2004. We are sorry to note that the respondents had dealt “

with the matter in a very casual manner by passing the impugned
orders all dated 18.3.2004. The orders only say that the genninenes_s
of the casual labour cards is not established. It is not clear as fo
% whether the applicants were afforded an 6pportunity by th‘e-Railways

* _ for establishing the genuineness of the casual labour cards. There is

YA

o

. z,f‘ <
sl

no averment in the written statement in this respect. Further, there is
" no case for the Railways that Ehey have ascertained the genuineness

of the casual labour cards from the officers ?ﬁ%ﬁo are stated to have

&
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respondents d;_

issued the cards. From the written statement and from the sitbmigsion™

of Dr. Sharma it is clear that the names of the persons who have

issued the casual labour cards were very much known to the Railways.
»

SWh'y‘ in such o situation, no-such step was taken to. verify the

genuineness of the casual labour cards with those dfﬁcers is

anybody’s guess. We do not want to further comment on the conduct
.of the Raxlways Dr Sharma has placed before us the identity cards,
the records of Lhc officers who had 1ssued the identity cards and also
_the records contammg the xerox cop!es of the casual labour live

'regxsber We have perused the sa:d records. We do not want to say

anything with regard to the xdentity cards i.e. as to whether they are
genuine and were issued during the relevant period and why the

Railways did not inake any effort to ascertain its genuineness through

the officers who are stated to have issued those cards. For ouf -

purpose, the extract of the xerox copies of Casual Labour live régister

is sufficient.

6. Now, on the question whether the xerox copies of the

Casual Labour live register can be relied, respondents have taken a
stand in the wrilten statements that unless the details contained in

the xerox Copi@&

t»ax;;"e verified with the original it cannot be relied. The

:-same time do not have the original of the Casual

Labour hve rcmsLer How 1t is mlssmg is neither cledr nor stated

o Now commg Lo rhe Xerox: Loples of the Casual Labour live: reglster on

perusal of the records, we firnd the reason for takmg sur'h photocoples

..n!

-Engmeer/BG/C(N N.F.Railway, Bongaigaon to the Deputy Chief

Engm’eer/C‘ONi n "Ra:lway, Jogighopa. It is stated therein that 463

*‘\

: Y ey T
Cane ewal S el
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holding discussions with the relevant organization the letter is sent
along with xerox copies of the “Casual Labour Live Register” for
suitable and necessary action by the Deputy Chief Engineer. Xerox
copies of the said document are available in the records maintained
by the Railways. From the above it can be assumed safely that the
xerox copies represent the original and it is maintained in the regular
course of business of the Railways. It is surprising, when the xerox
copies of the casual labour live register along with the letter dated
5.1.1989 is in the records maintained by the Railways, ho.w they could
say in the written statement “For obvious reasons, these records
could 'not be relied upon as authentic due to the fact that such
materials are capable of being manipulated due fo the high stakes
involved.” On tﬁis aspect also, we do not want to make further
observation which may eventually damage the reputation of the

; persons who made such bald statements.
.4

7. Now, coming to the matter on merits the respondents are
in possession of records (xerox copies of the live register) containing
the details of the applicants. Of course some of the applicants do not
find a place in the said records also. In respect of applicant no.l in
0.A.336/2004 the earlier written statements filed by the Railways in
0.A259/2002 and referred to in Annexure-3 judgment in

0.A.336/2004 the following observations occurs:-

-

“In the written statement the respondents

) however admitted that one ex casual labour

S namely, Sri Habul son of Ruplal was screened
thereby indicating that the applicant was
screened but he could not be absorbed for
want of vacancy within the panel period.”

- .- o 4 e m——————
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8. ~ -Asalready noted, the only reason for rejecting the claim of

- the ap'_blii’cant:s is that the casual labour identity cards produced by the
appli_cénts”the genuineness of which is doubtful. In the circumstances,
as -already'diSCllséed, the respondents. are directed to consider the
case »bf'the -applic:ants ignoring the identity cards and based on their
own records ndmely, the xerox mpxes of the casual labour live
reglsi:er the documents with reference to Wthh the earher written
'statemenrs were filed and extracted heremabove and to take a
demsmn in the case of the appllcants in all the three cases afresh
within a period of four months from the date of receipt of this order.
For.th'e said purpose, the impugned orders all dated 18.3.2004
(Annexures-7 in O.A. Nos.336/2004 and 338/2004 and Annexure-11 in
0.A. No0.337/2004) are quashed. The concerned respondent will pass

reasoned orders on merits as directed hereinabove.

9. | Before parting with, we would also like to refer to ;he
decision of the Hon’ble Supreme Court in Ratan Chandra Samanta & = g 4
Ors. vs. Union of India & Ors., 1094 SCC (L&S) 182 relied on by Dr:
M. C. Sharma. The said decision was rendered in Writ Pefition -(Civilj
filed under Article 32 of the Constitution of India. In that case the

applicants who were ex-casual labours in- South Eastern Railways

alleged to hai;{'”;'"" een é‘p’pbiﬁted‘ between 1964-69 and retrenched

between 19757 ‘had approached the Supreme Court for a direction

to the 6pp'bs’it;e_b'paf'l'i-iéfs}‘"z*"l":o include 'their' names in the live gasual
labourer régiéter after due screening and to give them rg-em‘plo'yment
aéc':étding to their sehior’iLy. 'Suprem_e Court'rejected the said Wriﬁ ‘
' P'etitionv'stétihg that no factual basis or any material whatsoever prima
facie to establish their claim was made out in the Writ Petition. The

contention that rhegebboners therein will produce all the documents




-there will be no order as to costs:

11

before the rll]LhOI‘itleb in the. abovo mrcumetances was repelled The

said decision is- nol opphcable in the mstanl: case for tho roasnn that

there are nacosxary averments in the repreqenbahon tilted by rhe,

apphcants and necesqary materials are also available in the reoordc:

mamtamed by the Railways.

The O.Ais are allowed as above. In-the circumstances,

e

54/ VICE GHAIRMAN

' b
-sd/ MEMSBER (A)

b
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The applicants are ex-casual worker under Aailway
Al pf them were engrged on or before 1981, They worked in

various ‘places under Glipurduwar Division as  Ehalasi. The

Q
a

epplicants  during their service tenure made request to  the

e

S concerned authority for their conversion to reqgular employee

N

‘and  accordingly and  the concerned aunthority took up  theip
ceases  for  conversion o regular  employee by conferring

Lemporary  Status  a2s  per  Jaw. Suddenly the regpendenty

instructed the applicants verbally not to attend office any

more. Even after such discharge the applicants continued to

a

“perform their dukiass with some artificis! broaks.

As  per  rule the respondents are  duty  hound o

3

mountain a line register of the casusl and ex-casual workers

“to provide work an por their seniority. In the instant case

“neither  the Respondente nor  the spplicants  have haen
provided regular  work as  per  their sepiority. Mo

.maintanence of wsuch register deprived the applicants their

i
L

. [ - .
due claims of regularisation. Hence thjs.apriﬁ&ﬁimn.

% %3N

e e

Pr-
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13, 8ri Tarun Ch. Boro
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17. Sri Gopal Basumatary
8. 8ri Malin Er., Das

19. 8ri Ranhit SBwargiary
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21. 85ri Nirmal EKr. Brahma
22. Sri Monoj Das

23. 8ri Mrinal Das

24, Sri Sanjay KEr. Narzary
29. 8ri Pankaj Baruah

6. Bri AjiIt Er. SBarania
27. 8ri Sunil Ch. RBoro

28, Sri Ripin Ch. Foro

29. 8ri Nepolin Lahary

33, Bri Rajen Daimary

31. 8ri Ansuma Swargiary
32. Bri Suren Daimary

33. Sri Raju Borah

34. Sri Pradip Das

35, 8ri Robin Dwaimary

3bh. Bri Pradib Boro

37. 8ri Chandan Dev Nath
38. &ri Kamaleswar Boro

59, 8Sri Phukan Boro
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A11 Ex-Casual Labourers in the Alipurduwar

Division, (BB/CON), N.F.Railway.

casApplicants.
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1. The Union of India,
represented by the General Manager,
N.F.Railway, Maligaon, Suwahati—-11.

2. The General Manager (Construction?,
N.F.Railway, Maligaon, Buwahati~11.

%, The Divisional Railway Manager (P,
Alipurduwar Division, N.F.Railway,

Alipurdueanr.
. . «Raspondents

DETAILS OF APPLICATION

1. . PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE:

This application is directed against the identical
@rder dated 18.3.¢4. passed by the APO/Con  for Beneral

ﬁanager/Don to the applicants.

2. JURISDICTION OF THE TRIEBUNAL

" The applicant declares that the subject matter of
the application is within the jurisdiction of this Hon'ble

Tribunal.

3. LIMITATION
The applicant further declares thet the

application is filed within the limitation period prescribed

under Section 21 of the Administrative Tribunal Act, 198%.

4. FACTS OF THE CASE

4.1, That the applicants are citizens of India and
permanent resicdents in the State of Assam and as such they

are entitled to all the rights, protections and “privileges

guaranteed under the Constitution of India. The applicants

3
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belong to the Scheduled Caste and Scheduled Tribe Community
and-  as such  are entitled to the Special privileges
guaranteed under the Constitution of Indiaz & the laws framed

thereunder.

The applicants are all Fx-casual Labourers and
their grievances, subject matter and the relief sought for
in this application are similar in nature. Therefore, the
applicants crave leave of the Hon'ble Court to allow them to

1
I ioin together in & single petition, invoking its power under

Rule 4(5) (a) of the Central Administrative Tribunéi

(Procedure) Rules, 1987.

4.2. That the applicants on being selected were engaged
by the Respondents as Casual Mazdoors. The applicants joined
their duties on various dates and discharged the
responsibilities entrusted on them to the best of their
~ability and without blemish to any quarter. Duriné their
service under the Respondents, the applicants acquired the

eligibility for conferment of the benefits of Temporary

c status a8s well as other benefits admissible under the law.

4.3. That the applicants who belonging to the most
reconomically backward sections of the society discharged
:their duties under the Respondents without any blemish and
from the earning so derived by them, they some how managed
to maintained their families. Poised thus the applicants
were discharged from their respective services, on different
dates by the Respondents. The applicants who were not in the

Cknow how about their rights and the protections available to

e
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them against the arbitrary action on 'the part of the
Reépmndents, could not protest against the same. The modus
operandil adopted by the Respondents wasg that the applicants
were verbally ashked not to cm@e to work and no written ordenr
were issued in this connection. Even after discharge from
their services, the applicants continued to serve under the

Respondents in various projects launched by the authorities.

4.4, | That your applicants state that a procedure is in
vague in the Railways wherein a live Register is maintained
incorporating therein the names of all casuazl Mazdoors in
order of seniority. Names of discharged employees also find
place in the said register and future vacancies in Grade-D
paosts are filled up from this live Register and the persons
whose names figure in the said Register is to be given
preference. By virtue of their service under the Respondents
the names of the applicants also must figure in  the

Live/Supplementary Register.

4.5; That vyour applicants state that wupon pressure
being mounted upon the Respondents by various organizations
engaged in fighting for the rights of the applicants'and the
repeated pleas made by a few of the applicants and similarly
situated persons, the respondents in order to clear the back
log of SC/ST in Group ‘D’ a special recruitment drive was
initiated. As directed the applicants preferred individual
applications expressing their wiilingness for being
conzidered for being appointed against any Group—IV post.
Basing upon the applications so received a list of such

persons was prepared. Iin the said list the service
4



particulars of the persons concerned were also furnished.
Further a supplementary list was prepared wherein the nameé
af  the applicants and their service particulars were
mentioned. Mere perusal of the statement showing tﬁe service
barticulars of the applicants would go to show. that the
applicants had - the reguisite number "of working days
entitling them to the benefits of Temﬁmraﬁy status and
regularisatidn.

A copy of the =said statement is

annexed hereto as Annexurs-1.

4.6, - That on receipt of applications from persons
gimilarly situated like the applicants, it was noticed that
éome of them belonged to the Construction wing of the
Railways and as such cmrreépandemces were made with the
concerned authority of the said wing for furnishing
necessary information, for consideration of their cases for
absorption against the available Group—-IV posts. Aithuugh
amongst  the applicants their exists person who had served
under the construction wing no steps were taken for getting
their service particulars confirmed. The whole exproise was

carried out in a pick and choose manner.

4.7. That after verification and cross verification the
office of the Respondent No.2, confirmed the service
particulars of the persons referred to them. As the names of
the applicants were not forward to the said wing they were
dénied of an opportunity of having their service particulars
qmnfirmed and thereby have an opportunity of being

considered for appointment on regular basis.
5



4.8, That your applicants state that the service
particulars of similarly situated persons were confirmed by
Ehe Respondent No.2 and their cases were processed for grant
of\ Ex-post facto approval by the General Manager. The

applicants were assured that the same process. That after

the aforesaid development, the would be initiated in their

cases shortly. Basing on the assurances given to them from
time to time the respondents -were  under legitimate

expectation that their access for appointment on regular

‘basis would be processed shortly by the respondents.

4.9, \That against the back drop of the said facts, few

nf‘the Ex-casual labourers who were similarly situated like
:tﬁe applicants approached this Hon'ble Tribunal by way of an
‘Gaﬁ, being 0.A. No.79/96 interalia praying for a direction
for their absorption against the back log vacancies.
;avéilable for SC/8T candidates. This Hon’'ble Tribunal upon
chearing the parties waé pleased to dispose nf the said
original application with a direction to the Respondents to
consider the case of the applicants, and to take a8 decision

@s‘regards their appointment within the time limit specified

therein.
A copy of the order dated 11.1.99 is
annexed hereto as AnneMure—z.

4W1Q. That your applicant states that the

applicants in (.A. 99/96 preferred representations as

directed by the same were not attended to. To Respondents in

&



the month of December, 1999 issued call letters to persons
similarly situated like the applicants on pick and choose

i

b%sig, for attending a Screening for absorption against @
Gfmup 'D'-pmﬁt. Fuut the applicants whose names also figured
iﬁ the said list were not issued with any call letters and
wéﬁe kept in dark about the said process. The whdle exarcise
w%s carried out behind the back of the applicants.
4;11. That your applicant states that although they
are similarly situated with the applicants in the 0.A. 99/94
tﬁeir case were not considered in the Screening held a5d as
such they were deprived of an opportunity for consideration
qf their cases for appointment on regular basis under the
ﬁespondenﬁa, The persons who were called for screening, were
sélected for appointment against Grade - 'D’ posts. This
gﬁpect of the matter would be clear from mere perusal of the
memorandum dated 21.4.2630% issued by the Respondent Ndnﬁu Ee
it stated here that amongst the pefsons s0 selected include
ﬁeremns who had joined their services under the respondents

along with the applicants and/or were junior “to the

applicants and as such the applicants were discriminated

against.
A copy of the said letter dated
21 .4 . 2860 is annexed hereto as
Annexure—3.

@.12. That your applicant states that the persons

screened and selected vide Annexure-7 memorandum dated

21.4.286¢3 have appointed against vacancies available in~

Group ‘D’ posts and for this necessary post facto approval

7



was also granted by the G.M., N.F.Railways. BRut the
applicants who were similarly situated were deprived of this

benefit.

4.13. That the applicants on coming to learn about
the deprivation being meted out to them as regards their
appointment, took up the matter with the All India Scheduled
Caste and Schedule Tribes Railway Employees Association, who
in  turn brought the deprivation being meted out to the
applicants to the National Commission for 8C and 8T. The
~organizations fighting for the rights of the applicants to
the National Commission for 8C and 8T. The organizations
fighting for the rights of the applicants, have all along
heen requesting the respondents to take steps for appointing
all the Ex-casual labourers on regular basis. Be stated here
that the names of the applicants were also recommended and
submitted by the organizations fighting for the rights of

the applicants.

4.14. That your applicants state that inspite of
repeated reguest from the organizations involved for getting
justice to the applicants, the Respondents have failed to
take action for considering the case of the applicants in
ﬁune with the cmnéideratimn done in case of 49 similarly
%ituated persons. Due to discriminatory attitude adopted by .
the Respondents the applicants continue to suffer.

4.15. That vyour applicants state that there is no
dispute as regards the fact that they were engaged as casual

labourers, at different points of time, by the respondents

and they having expressed their willingness for being
g . ‘



appointed against any Oroup-IV vacant posts, it Was

“incumbent  upon the respondents to take necessary steps  for

considering the cases of the applicants for such
sppointment. The pick and choose method adopted by the
respondents in this connection has resulted in the

applicants being discriminated against.

4.16. That pending consideration of the case af the
3pplicant$, the Respondents have issued &an advertisement
inviting application from fresh candidates for filling up
vacant post of Track man, under a special_.recruitment drive
for 6C % 8T. A total of 595 vacancies have been advertised.
The applicants who are ex-casual labourers are entitled to
preference in matters of appointment. The Respondents ought
to first clear the 1list of- Ex—casual labourers and
thereafter are required to consider the case of fresh
candidates.

A copy of the said advertisement is

annexed hereto as Annexure—4.

4.17. That your applicants state that aggrieved by
‘the action of the Respondents for non-consideration of the
cases of the applicants, the applicants preferred original
application No.44/82 praying for 8 direction towards the
Re%pmndents to consider their cases for any Group-D post and
to appoinf them against vacant group-D posts available for

filling up SC/ST backlog vacancies. The applicants also made

prayer for a direction to the General Manager N.F.Railwayy

Mzaligaon to issue necessary approval towards the appointment

‘of the applicants.



That applicants state that the HMon 'ble Tribunal
after hearing pboth the parties Was pleased to disposed of
the said 0OA directing the applicants to asubmit their
ﬁepresantatibn giving the details of their services a8 far
as practicable to the respondents authority narrating all
the facts within six weeks from the date of receipt of the
order and after filing such representations within that time
%h@ respondents shall exercise the mame as'expeditiously as
possible preferably within two ‘months from the date of

receipt of the same and take appropriate decigion as per

Ilaw,
a copy of the judgment and order
dated 1.5.2063 passed in 0A No.44/832 .
ig annexed herewith and marked as
anexgre—ﬁ.

‘ 4.18. That the applicants beg to state that the
applicants filed their detailed repregentationﬁ narrating
their grievances within the time prescbibed the this Hon'ble
Tribunal. But when they have not received any information
from the Respondents they preferred Contempt Petition
No.37/64 before this Hon'ble Tribunal. During pendency of
the Contempt petition the applicants came to know about the
impugned order dated 18.5.64 by which the APD/con for Bm/ Con
has rejected théir claims on the ground that the genuineness
of their casual labour cared was not pstablished.

Copies of Pepresentatimns da%ed

a5 8, @43 and the impugned order dated

1d



18.3.44 are annexed herewith and
marked 3% Annexure- b & 7

respectively.

4.19. That the applicants beg to state that the
chief personnel officer/IR for Beneral Manager (P) issued =a
ietter to the CE/Con-I1I/ML.G hearing No.E/S7/2/11(E) Loose
dated 17.3.44 by which reqgquests has been made to examine the
issue of regularisation of Group of Casual Labourers in AFDJ
division (Under construction) and take appropriate action

without further delay. An advise had been sought for action

taken so as to apprise Railway Board with reference to the

pending MR reference.
A copy of the order dated 17.3.464 ig

annexed herewith and marked as

fAnnexure—~#,

4,24, That the applicants to state that the in
response to thé‘ letter dated 17.3.484 the chief
EngineeP/Cmn/II, for General Manager(P), N.F.Railway,
Maligaon. Hy the said letter bearing NO.E/63/Con/]l dated
éﬁ.ﬁ.ﬁ4 the CE/CON/II  informed the GM(P), N.F.Railway,
Maligaon that on Qetting the Central Administrative
Tribunal’‘s direction in 0A No.43/42 and 44/@2; individual
applicants were asked to submit documents/casutal labour
éards in support of their claim of having worked in the
Railway, accordingly the applicants furnished/submitted

aforesaid documents. He further stated that the documents

had been got verified by WLI/Con and Dy.CE/Con/JP2 to
' 11



ol . . : .
Pagscertain/establish the genuineness of the claims.

. .

Ef This is also informed +that both WLI/Con/MLE  and

ﬁmx.CE/CoanPE have given the report that though the names of
vtﬁk applicants were found available in the documents but the

. k)
ﬁs%gnatures as appearing in the casual labour cards are not
t%liying and on the basis of aforesaid reports, the

individual applicants of the 0As had since been informed by
L
tHe office vide letter No.E/63/Con/l dated 18.3.64 that

\};
: g?nuinenesg of the claim could not be established hence the

‘a?%Q is rejected.

b

b A copy of the said letter dated
P%.3.84 is annexed herewith and

marked as Annexure-9.

P 4,21, That the applicants heg to state that the

1‘ézp%xpl:i(:aw'\'t;a; could obtain a copy of the order bearing
| &b.E/227/ESV/(E) AP dated 3#.3.#4 issued by the A.P../11
i"*fq‘w Divisional Railway Manager(P) Alipurduwar Junction to
i éhe General Manager (P), N.F.Railway/Maligaon intimating the
ﬁ f%at due to non—availability of sufficient documents the
N

b

cases of the applicants could not be verified. And also

j apprised the fact that though assurance given by @ the

|
@M/Con/MLB to wsend all the available documents had been

' cadvised to approach to take more time from the Centreal

ﬁdministrative Tribunal, Guwahati.

A copy of the aforesaid letter dated
E?ﬁ.ﬁ.ﬁ4 is annexed herewith and

marked as Annexure-1.

ol 17
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4,22, That your humble applicants beg to state that
- the applicants some how could callect the copy of the repoft
of verification of documents/records submitted by the
Dy.Chief Engineer {(Con), N.F.Railway, Jogighopa before the
General Manager/Con, M.F.Railway, Maligaon by the lettenr
bearing No.E/74/4/JP2/(CAT) dated 16.3.84. An antract‘mf the
said letter has been guoted helow.
"1. Case No.OA No.43/288241)
i. From the report of WLI/CON/MLG dated 13.2.¢4, it is
seen that working period of the ex-casusl G/Man were in
hetween 1984 to 1989 (April/B9%9), while JPZI project
opffice. was established at JPZ in connection with Rail-

cum-Road bridge construction. No such ex—casual G/man as

guoted in the report was engaged in the JPZ project so
far.,
ii On verification the Bio-data’'s of casual Labour

Register (Xerox) of XEN/BG/CON/ENGN as available, the
Data's (DOR, DOA & DOD etc) of ex—casual staff found

seems to be correct.

iii. Regarding the genuineness of claim of individusal
rases, it is stated that there is no scope to examine
the signature of officers concerned as no original
documents/signature of the cmncefned afficers who signed
in the CL cards are available in this office record as
XEN/CON/BNGN was nat under Brahmaputra bridge
construction at JPZ project.

Hence no comments regarding genuineness.

13
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A copy of the said letter dated
16.3.94  is  annexed herewith and -

marked as Annexure—11.

4,23, That the applicants begs to state that the

action of the Respondents in passing the impugned order

- dated 18.3.64 is per se illegal arbitrary and violative of

natural justice. The Respondents did not give any personal

hearing at the time passing the order. The names and service

'particulars are found in the records only the signatures

were not tallying with the signatures = in the

. reépresentations. It is obvious that a signature of a person

will not tally with a signature sign around 1%  years ago.

- The Respondents being a model employer must give & personal

Hearing all the applicants before passing the impugned
order. Since the service particular of the applicants are

found on  the Respondents ought not to have passed the

. aforementioned impugned order basing only on signature of

the applicants which they put 348 years ago.

4,24, That the applicants beg to state that the

method which has been adopted at the time of disposing of
the representations filed by teh applicant is not at all
%uﬁtainable and liable to be set aside. The Respondents at
the time of disposing of the representations of the only
ﬁaken into applicants consideration the signature found on
the records not the service particulars. The_applicants most
humble beg to state that since they are not. engage with

paper works and they were disengaged long back were the

14



signatures may not tally with the signatures found in the

Cpecords. Since  the records contained the identity cared

along with photograph so the respondents must first take

into consideration the photograph of the applicants and must

give personal hearing.

4,25, That the applicants beg to state that the
Respondents themselves have admitted that the name and Bio-
data of the applicants as mentioned in  the verification

report of WLI/CON/MLG are found to be in order so far, (as

per casuzl labour Register of XEN/BG/CON/ENGN). Alao

admitted by the Respondents that after wverification the

casual labour service cards of the applicants and same were

seem to be in order, but could not be confirmed about the

genuineness, since no original records for cross~check in

this connection were available in that affice. The

applicants most humbly beg to submit that it is the duty of

the respondents to kep the records of the casual labour. It

is alsop submits that the report of “the verification is

itself contradictory and same is not sustainable in the eye
of law.

4,26, " That the applicants beg to astate that the
L Pprocess of gelection pursuant to the Annexure—9

advertisement is almost completed and the 595 posts are

"sought  to fill up those within a very shart time. As such

the applicants pray that Your Lordships would graciously be

i pleased to pass an interim direction not to fill up the

posts till finalisation of this application. In gvent of not

T granting the interim order as prays for than the applicant

15 -



will suffer irreparable'1055 and injury.

427 That in  the event oflymur’ Lordéhips being
.pleased to pass an interim direction as‘has been prayed for,
jthe balance of convenience would be maintained in favour of
the applicants inasmuch as they are entitled to be absorbed
‘against the available Group ‘D’ posts and further no
.appnintments have been made in pursuance to the Annexure~9 -

advertisement till date.

4.28. That in the event Your Lordships being
p;eaﬁed to pass an interim direction as has been prayed for,
ﬁhe balance of convenience would be maintained in favour of
Ethe applicants inasmuch as they are entitled to be * absorbed
ggéingt the available Group ‘D' posts and further no
?appointment%\ have been made in pursuance to the  Annexure—-9

advertisement till date.

4.29. That this application has been filed bonafide

for securing the ends of justice.

G GROUNDS FOR RELIEF WITH LEGAL PROVISTONS

B.1. For that the action of in passing the impugned
order dated 18.3.%44 is illegal, arbitrary and violative of

natural justice, hence same is liable to be set aside and

quash.

For that the Respondents are duty bound to till up

o
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the GT/8C back log vacancy by the Ex—-casual labourers. In
not doing so they have advertised those péata and sought to
Vihl - up  those posts from open market without first
mwdsidering the cases of the applicant is not at =all

gaugtainable and same is liable to be set aside and guash.

5.3, For that the procedure adopted by the Respondents

dn  disposing of the representation without taking into

consideration the records found at the time of verification

[aﬁﬁ the rejection of their claim on the ground genuineness
is not at all sustainable in the eve of law as same has been
@dmﬁe without giving personal hearing to the applicants
violating the natural justice of the applicants hence same

- .
Qislliable to be set aside and quash.

5.4, . For that in any view of the matter the impugned

&aqtian on  the part of the authorities in denying  to  the

ép@licant “their due asppointments is in clear viclation of
the Principles of Natural Justice in addition to being
arbitrary, illegal and discriminatory.

ﬁnb, For that the applicants being ex—casual labourers
of the Respondents and their names being available in  the

glgve/gupplementary Register they are entitle to the benefits

under the Rules and the Respondents can not discriminate

hetween similarly situated persons.

;5q&. For that the Respondents can not take advantage of

ltﬁe fact that the applicants belong to the lowest stratum of

the society and their ignorance of their rights. All of them

17
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being members of 8T community are entitled to special

privileges.

D7 For that similarly situated peﬁsons having already
been considered for appointment and the applicants also
being similarly placed cannot be deprived of an opportunity

of consideration of their services.

5.8, For that in any view of the matter. the impugned
“action on the part of the respondents is not maintainable

and the applicants are entitled to the reliefs prayed for.

b DETAILS OF REMEDIES EXHAUSTED:
The applicant declares that he hss no other
alternative and efficacious remedy except by way of  filing

this application.

7. MATTERS NOT PREVIOUSLY FILED DR PENDING BEFORE ANY

OTHER COURT 3

The applicant further declares that no other
application, writ petition or suit in respect of the subject
ma%ter of the instant application is filed before any other
Court, Authnrity ar any other Bench of the Hon'ble Tr%bunal
nor any such application, writ petition or suit is pending

hefore any of them.

8., CRELIEF S0OUGHT FOR:
: Under the facts and circumstances stated above,

the applicant prays that this application be admitted,

18
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grécmrds he called for and notice be issued to the
Respondents to show cause as to why the reliefs sought for

tin this application should not be granted and upon hearing
the parties and on perusal of the records, he bIEaaed to

grant the following reliefsa:

8.1. To set aside and quash the impugned order dated
11813aﬁ4 as same is violative of natural justice and not

sustainable in the eye of law.

?Snﬁn To direct the Respondents to consider the cases of
the applicants and appoint them against vacant Group~D posts

available for filling up of SC/ST hacklog vacancies.

g.3. To direct the respondents to keep 17 posts vacant

till consideration for appointment of the applicants.

8.4& - To set aside and quash the action of the
Respondents inv advertising the posts vide Annexure~9
advertisement without first considering the cases of the
applicants is ot at all sustainable in the eye of law and
as ' the =ame is violative of Article 14 and 16 of the

Constitution of India.
8.5, To direct +the BGeneral Manager N.F.Railway,
Maligaon to issue necessary approval towards the appointment

aof the applicants.

8.4 - Cost of the application.

19
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B.7. Any other relief/reliefws that the applicant may be

entitled to.

9. | INTERIM ORDER PRAYED FUOR:

The applicants pray for an interim direction to
the respondents mot to fill up the vacancies advertisea vide
Annexurew?radvertiﬁement without first considering the cases

of the applicants till finalisation of this 0A.

1;2’- nnauun:

The application is filed through Advocate.

11. PARTICULARS OF THE I.P.0.
(i) S Leab.Noe: 20 0y 1 1FE L
(ii) Date: 29\ by

(iii) Payable at: Buwahati

12. LIST OF ENCLOSBSURES:

As stated in the Index.
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VERIFICATION

I, 8S8hri Dhaneswar Rahang, aged about 32 vears,
3&0” of J.Rahang, presently residing at Village Hakalpara,"
Dist-tokrajhar, Assam, in the district of Kamrup, Assam, deo
chereby solemnly affirm and state that thée statement made in
this petition from paragraph 2.5 WLWL W3 0\ /.\/\‘Ja )\&':l.\ij
‘1 ) -_—ut A v
?-)V\\ ]ﬁ\ ‘\k 12— WA 1\'\ 23 *'\k‘lg&gmg’f*e true to my knowledge
4 . . . ut\ [} \ ‘ \{\l'l
.and  those made in paragraphsjv :hﬁg QWA W~

‘are matters records of records

1in§ormation derived therefrom which I believe to be true
;and the rest are my humble submission before this Hon'ble
‘Tribunal.
| I am the applicant No 1 in the present. application
Jand I am well acquainted with the facts of the case and I
ihéve been authorised by the other two applicants to swear

i this verification.

' And I sign this verification on 20th day of et zopa.

Dhanastdast @W
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A SI. Name Fziher's Name Date of Date of Date ofAddress for Communication ;
:r \ o No. S/No. Birth __ Appoint. __ Discharge =7 o7 :
" 1 3 ‘ 3 4 5. - 6 - ‘ 7
. F Dhaneswa- Rezani. . Janta Rahang (ST) T 03.02.67  01-06-85  31-08-85 © Vill. Hekaipare, P.O. Chandrapara
' e : : _ »*  Dist. kokrajhar, Assam.
2277 2 Lohit Ch 3orz Bhulo Ram Boro (ST) 05.06.67  02-05-86  23:11-86 - C/O Sujan narzary,
< ) , o - Vill. Hasraw bari. _
o 300 _ : ' S ' " pO. Ramphalbill, Dist. Kokrajhar
C , © - Assam.
.37 Rati Kaniz Bora. . Phukan Boro(ST) ' 05-06-67 02-05-86 23-11-86 -C/O. Gobinda Basumatary,
- ‘ . - *  Vill. Tangapara. Ward No. §.
O - . ' : . . P-O. & Dist. Kokrajhar, Assam
‘ 4 Monoranjzt Drvaimary Jabla Dwaimary(ST) 07-05-63 01-05-85 31-12-8§ C/O. Binesh Dwaimary.
‘ ' ) Vill. Nalbani, P.O. Udalgun.
" Dist. Darrang, Assam.’
< \Manteswzr 3o Aba Ram Boro (ST) 07-03-65.  01-05-85% 11-12-85  C/O Uttam Narzary, Vill. Ranighat
P.O Simbargacn, Dist. Kookrajhar.
o ) _ : Assam. g
” 6 Joy Ram =.:ro Manda Boro (ST) 20-02-67 01-04-84  ::-12-84  Vill Nakhali, PO. Dwarkuchi.
’ - Dist. Kamrup Assam.
- Hancharzz Szsematany Jogen Basumatary (ST) 17-02-23 03-05-83  ::-12-84  C/O/ Niren Basumatary,
Vill Badagaon. P.O. Mazkuthi
A Dist. Darrang, Assam.
g Durea Ra— Du.aimary Mavaram Dwaimary (ST) 03-07-63 01-05-84  ::-12-84  C/O Mantu khaklary,
= ’ : Vill. Dagar Makha, P.O. Tamulban
Dist. Darrang, Assam f
R Sanjib Bar: ' Bhanu Boro (ST) 17-03-66  07-05-85  :I-12-84 C/O. Niranjan rarzary, :
: ' ‘ : \ill. phuthaigacn (Shalban)
P.C Aflagaon Dist. Kakrazhar
. 1 Khargesw ™ Swirgan Gavranga v argian (ST) 01-22-27 13-05-83 ;.-4-86  €/O/. Nagen Bzsumatary
' N - : - - Vil Namanigaca. P.O. Rzngapara.
‘Diss Sonitpur ASsam. _ B
A 11 Pradip Ky 2o 3 Boro(ST) 31-03-73  Gxa2.ss -01-89 Vil Sialban, PO Aflageon_
e f‘.”,-i‘v»w’ B ] v Dist. Kokrajhar. Assam ~ ___
% w 12 Upen Na=— Hadane Narzary (ST) 319758 030557 141287 Vil Terigepara WardNo.5 .
‘ \,@’—ﬁe- ' | ) ' | PO.& Dist. Kexrajhar, Assam. 29
GV A . : PNt .
S . : C:.""}‘— ,_ -

—— - It &4 L3 : M haidains
meralr 2ONINISTE7TYAatTiva Trihavrmas 1 IM=aa o 3y . ) - ‘I .



The Supplementary List wiiCil was -

JI1LMABAGL A VIR U o e - —

1 > 3 5 4 5 6 1 E
: .‘,) , PCRE Tarun Ch. Boro Bimal Boro-(ST) 03-06-67 03-05-86 31-12-87 CjO O Tilak Ck Baxo, ';
«§ R W . \ill Ambari, PO. Dwarkuchi. i
SN g?“\‘; ,—*jw‘.,}‘\h . o . Dust. Kamrup m . B 3
v A Ramesh Ck. -chiarnv N Ramchiary (ST) 01-03-70 03-02-88 20-01-89  Vill. No. 2, Lim22 Balipara.
: . ' \ PO. Ambagaca. Drst Darrang ¥
S y _ ' Assam, Pin - 734310 3
13 Monoranjzn Deony Bhuban Deory (ST) 11-11-67 15-03-86 31-12.86 = Vill. Pachim Sz
o ' PO. Ranga, s \
‘ ' o : : : o - . Dist. Kamrup. Assem | 4 \
6 te Ram Nath Pathai Dinadayal Pathak (SC) 04-06-67 13-06-86  31-12-86 . C/O. Rabindrz P2k, 3 Vo
g N e : : Vill. Teteliguri. Szaon Road ' -
‘ o o Rangiya, P.O- Rzzoya, § o
' . ‘ B Dist. Kamrup, Asszm. 4
17 Gopal Basumata™ Bijoy Basumatary (ST) 05-07-66 01-11-85 30-04-86 - Vill. Karga,ozi‘, P.O. Kargaon. L
, v ' : Dist. Kokrajhar, Assam. ' -
18 Malin Kr Das Bandhu Ram Haloi (SC) 01-09-68 n1-02-87 31-12-87  \ill. Rampur. P.O. Rampur. i:
‘ ‘ Dist. Barpetz (Asszm). 2
1¢  Ranjit Swargan Bali Ram Swargiary (ST) 05-03-68 - 01-02-87  31-12-87  Vill. Dakhin Bencymary, i ‘
: : P.O. Amingacn (Jopadong). !
| Dist. Nalbari. Asszn. A
20 Ratna Kan:a 3010 Jadav Ch. Boro (ST) 01-03-67 03-04-86 31-12-87  Vill. Ahatgur. Chemal para. :
| | , P.O. Khoirabzri.
_ , , » : Dist. Darrang. Ass=n
o 21 Nirmal Kr Brahma Sarbeswar Brahma (ST) 02-09-70 03-02-88 20-01-89.  Vill. Habruban PO Dhalloaon
. : o :3\‘( ' : Dist. Bongaigaon. Assam.
-t\\ » : 22 Monoj Das. Hiranmoy Das (SC) 0i-09-68 01-11-86 30-04-87  Vill. Bangali Basa. P O. Rangapara. *
— » : ~ Dist. Sonmpur, Asszmn »
v, S 23, Mrinal Das. Madhab Das.(SC) 01.03.67  03-05-86  31-12-87 C/O. P.R Sumadn= X
N, - ‘ Vill. Rangzpzra Towan Ward No. 2 £
3‘\ _ : ' : : PO RangzpzraDis Sonit-?ur.;\s-sa-m ' - ;
B N 24, - Sanjoy Kr Nzrzzy " Kalicharan Narzary (ST) 01-02-68  0>-05-86 3-12 87 Vil Chupzpara PO Geruwa-
TR T s S : Lalpul, Dist. Darrzmz. Assam.
’ gm 23 Pankoj Baruzh " BFuban Baruah (UR)~  —— —— 1-02-67 03-03-86 13-12-87 \Vill. Namamgzon, PO, Thakuroar
- T —\ia. Rang.ap‘c‘f& Dax Somnitpur, Assam 4
P“M T \ - ‘: ,5? -
- ppmeE «fﬁt—:ﬁf‘fﬁ?‘_f"““’“f'wmvv« B T e
IS Yo




The Supplementary List which was SUbDRtistes =

15-03-86 31-12-86 - Vill \fadhabdev Nagzf, ,
PO Gotanagat Guwzhat- 33
51-12-87  Will Singimarl. P.O. Khoirabar.

prabin Ch. Sarania (ST)

f ' - , 26. At Kr. Sarania

.
g.
4

" ; _ é 27. Sunil Ch. Boro. Khargeswar Boro (ST) A ‘01-03-68 03-05-86
Cof ' o _ ‘ ' Dist. Darrang. ASSat
:oE S 28, BipinCh. Boro. Kula Ram Boro (ST) 1 17-03-68 01-03-86 15-10-88  Will Namanigaot. P.O Rangapar2
v S A - , S Dist. Sonitpur. AsS& i
29. I\'epolioh Lahary. Subiram Lahari (ST) - ~ 02-03-68 03-05-86 31-12-87- Vil jorpukhurl, P O. Mezengjul. ‘
’ o : , - ' L Dist. Sonitpur, ASSET- Pin-784111
50. Rajen Dwaimary. _  puwal Dwaimary (ST) 03-03-68 02-04-36 31-12-87  Will Bihman, P OB’.‘mnaﬂ :
S S o : IR - Dist. Sonitpur, ASSET- _
31.  Ansuma Swargiary. ' ‘Nabin Swargiary (ST 03-01-68 . 02-04-86 31-12-87 Vill. Jogmari. PO. Nizdefeli. '~
: - s Dist. Nalbar, Asse= -
32. Suren Dwaimary. Budheswar Dwaimary(ST) 03-11-68 02-04-87 31-12-87 Vill. No. 2 Balimar= pO. Bedetn.
| _ ' ' Dist. Sonitpur, ASS= Pin-78417¢
33. Raju Borah. Lakhi Borah (UR) 02-03-68 03-05-86 31-07-87 vVill. Naman:gadon. Viz. Rangapara
' pO Thakurbari. Somitpur, ASSAM
34 pradip Das. Late. Prafulla Ch. Das (SC) 01-11-67 13--3-86 31-12-86 Cc?0. Subhas.Das.x?znshop), Near
o Police Station. p O Rangapara.
) Dist. Sonitpur. ASS2m.
35. Robin Dwaimary. Bhuban Dwaimary (ST) 12-03-68 03-11-86 31-12-88 vill. Balahati. Chumapara,
: , P.O. Gurmow. Dist Kamrup, Assam :
L — 36. PraBip Boro. Late Raja Ram Boro (ST) 17-03-86 03-05-87 31-12-88 will. Uttar Murmeia, PO Murmeiz "
’ ‘ Dist. Darrang. ASS2E- Pin- 784321
/7. " Chandan Dev Nath.- Jyotish Dev Nath (OBC) 16-12-68 03-02-87 20-67-88 vill, Titagurl, p 0. Kokrajhar.
s Y./ ' L Dist. Kokrajhzr, Assam-
P /n? ‘33, Kamaleswar Narzary Seba Ram Narzary (ST) 15.11-68  03-02-87 20-07-88 Vil No Pudumpuihuri, P.O. Janzi= ;
- ' ' Dist. SoniTpur. Asszm Pin- 784179 i
-39. Phukan Boro. . Kati Ram Boro (ST) : 02-10-68 02-04-87 31-12-87 vill. Dindang pafr=, PO. Khoiraban '-
. . , - ‘ Dist. Darrang, Assam-
. | 10,  Krishna Ram BoTO” L akhi Ram Boro (ST) 05.03-68  01:03-87 51-12-88 Vil Gotanagar..
: o ?—’f)& i )}5"/ . Lo -~ : - P.O: Maligaon Gotznagal. Ghv-11
™ : \/1. Ratneswar Boro Tekera Boro (ST) - 17-03-86 - 03-03-87 3:-12-88 Will. Karara, L =hitor. P.O. Taranl
N el ' ‘ * ' Dist. Kamrup, ASSam
M_,Jlﬁi“/-——- e — _-///,,M,ﬁ_/ﬁ_//
itted at DRM(P) APDJ'S Offace, N_F. Rly. for pecassETY £ome.

N.B. All Bio-data on the followingcandidates has been submutt

<

( )'(a.)v of the Central Admlnlstrativé Tribunal(?rocedure)

5
oty

e Y

 mvAer dated 28.5.96. ‘ ?
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Original Application No. 79 of 1996. ,

Date of decision ; This the 11th day of January 1999,

Hon'ble Mr, Justice D. N. Baruah, viCe-Chairman.

Hon'ble g§hri G.L.8anglyine, Adminiatrative‘Member.

in the Alipurduar Division,

N.F.Railway, Applicantg

By Advocate Mr. S.sarma.

“versug-

1. Union of India,

fepresented by the General Manager; -7 °
N.F.Railway, -

Maligaon, Guwahati-1].

2, The Divisional Railway Managor (r),
Alipurduar Junction,
Alipurduar,

3. The General Manager (Constructlon),
' N.F.Railway, Maligaon,

Guwahati-1) Ceean Respondenta

None appears on behalf of the respondents,

ORDER
— R

BARUAIl J (v.c.).

Thirty tmapplicanta have fileg thig Present appljca-

tion. Permission 48 per the prov181ons of Rule 4

(5) (a) of the Centraj Administrative Tribunal(Pro

Rules 1987 was granted by order dated 28.5.96,

2, In  this dpplication he applicants  pave

Prayed for directions to the General Manager, N.F.Railway

Maligaon, to issue Necessary approval towards engagomen,

QEE//,//’ v ' Contd. ..




o ' ) J ,_Ir-
2 — Db -
of the npplicantanude<x,orafter 1.1, 1981

under the rules and. thereafter appoint ‘the applicants

against' the available

bucklog vacancies meant for

Scheduled Tribe candidates

are entitled to.

3. All  the applicants belongy to 4 community

recognised ag Scheduled Tribe

The -applicant on  being Belected;, were engaged as

casual worker and. hag been working 1as' such. They

worked the requisite number of working days to get

temporary status ag well as other benefits under

theScheme. However, service_fof thez”

baen terminataed prior to 1981; Thereafter, in  the

year 1995, the Div151onal Rallway Manager, Alipurduar

Junction, N.F, Railway, issued a: circular dated 13.02, 1995

~.—.=_..-._-

regarding Special Recruitment Drive of SC/ST candidates.

As per the said circular in order to clear the back

log of sc/sT Group 'p rhcrnltmont'“éntugorien\ In

torma of GM(P)/MLG's letter dated 1.7,1993, special

recruitment drive was

under the proeuuu and due ¢t
non-availability of Scheduled Tribe candidates amongst
the ex1st1ng casual labourexs in combined seniority

list, a list of sc/sT

R

ex-casual labour of open line

‘Contd...

rrd

P

s
Agmﬁ
A4

and another; reliefs they

applicants had



TERA/APDJ.'In the naiq lint

amoep

of 5¢ Numberg of Conntruction ex-canun)

aubmitted._ Pursuant to thisg list, the name of e

applicantg vere includeq, Howaver, name of the applican

No. 18 was not |, the ania Ilag,

4. Heard yp, S.Sarma, learneq Counsge] appearing
on  behalf of the applicantg,
5. Mr.  sarma Submitg that the

haviné dacideqd to engagae ChBua) workerns ang applicatcion

having been forwardeq except the applicant No.18

they ought to have baaen

done., Mr, Sarma furthor submitg that Non~action of

. the duthoritjeg to éngage the applicantg giving all

the benefitg thoy are

entitleq to under the S8chenme

haé Caused great hardships to the applicantg besidee

they are being Prejudiceq, Therefore he prays a direction

to the Tespondentg to act jp

and on Perusal of the Application ‘WO  faol iv win

be expodient if  the applicantg file reprenentntion

giving detajils

';3; : ﬂg . ' Contd

labour was .

~.

%
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At s CTEC e ) "
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engaged pyt nothing wap
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the authorlty shall consider thae game and take a

- decision regarding

engagement of the applicanty. (}

: A
the respondentn have. already takan a daclslon o

engage the applicantsg there may not ~bo | any difflculty

in taking such doclnioﬁﬁ

7. We, therefore dispose ofi this application

with ditection - to the

respondentsy to  conafder he

case of the applicants if any representation is filed

“within ona month from the «dgte' of receipt of thig

order and respondents shall',takev'decision

regarding
the engagement of the applicants within two months
thereafter.
8. Considering the ‘facts  ang circumstances -
f of the case, wo however, make no‘order,aavto costs.
i — A . e o . . :. » A_ .
s e B 5d/VICE CHAIRMAN
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of this Division

rnc-t hclc 0'1 13 -

satt of the cﬁreen"ng fed ] vaisx“ed belov.

on- a3d TW Units are
trenched Casual labou:
2ITan ’JEd n. OM rof sen
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D vad ly AD:@{/,\PD. an’ 19 4.2000
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hadl 2 -o e TeTeTe -1 u;xder w}’om'l
mather's nane, I worked,
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A
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i

office of t:he —
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A ke
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Tate o < I Datz2 O
oi rtkh, . first

{ encage- I

1
i
1

. -.._;mv;. ily. Kanar'er(P) /0. =0T
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£ Ex: ST Camal litour

ne BXs- s"‘CasJ.a.l latourzr _
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The followl
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Hiraswar 32 -
Rican Ch. ::3,. Da

2C=2 30D
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230 p XTI, 30T
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Lat‘. Ram Edro

X, Kharkatary

J. Swirglary
Jogeswar Kalita
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am 52
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23,11.65 1,504
©23.6.65 sie, 04
1%, 565  Z7.3.84
3.1,.88 - 27.3.04%
3. 2.55 3.3.8%
© 21,385 2. 3.54
31,32.59 1(,6.82
21,356 28, ¢ Ra
1607c66 :'5.9, .“‘:
1.2.66 Ze5.04
3,5.67 1.5.05
1,4.€7 2.5.85 .
27.5.66 1.8.04
27. 3.€5 1,7.84
i, 3.6 1.5.%
2C¢, 12,65, 1.8.24
1.1.63 1c.7.84
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LTI¥ paesed.

X p’ssed
J-A F3S8ST

‘.?Jevo
X pass=d.

- QQ”-
:' — - ——

. pacsec.
IX passed,

. VIII passed.

. IX passed..

- IX nassed,”

IX pacted,

IX passed.,

X passed.

. X passed. )
. 8T < VIII passel.
: ° IX passed.
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1X passed. %
viIil passeds
I1X pisse=-
1X passede
="111 passed. .
—&o- B

24. ashok Ramchisary
25, Bhabit BO o - - = .
- st ram-Deka = Bhokularam Deka ™
%o D'im3 A ’3‘“ a B'& mm

‘g, gumatary G4 /O HMLG: 11, 5.67
) ‘ N -q - \ 2
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27. Kaxnaleswarggoro

58, anil.Kr.o YAl av T P, v v y A Y .S, :
5. Uttam Ch, Bom - -paliram B Gu/LNAAE e %0,4.06 -dz-

50, Kawuni Kanti swarglary Katiryn SWaIg 3IY . el 1326 . °..E€5 -éo-

31, samala BoE» TT0T e, nenglas BRD = . 245 %.5.82 -&o-

32] Hari Chandra BO . Lt, Umesh Bor - - Foc 0f Fe20e -
.33, “aneswE - Zanrgiarn, R - D, R, "SwW2rz2 ary -<- .- -2 -‘5".6.".‘*‘ —e-

3g. Voot udargiany Ratn swa glay - i:-“' T7vs '-“-”8.;:; ~&n-
350 mmal 2asbetan 3 T3ROS SR PE NP R < VS - 17 passed.
<. aru~ Bop én =, 2iren 39013 D 1.6 Q{. o2 2283
37. Heramba Kr.! Daimary phisala DaimaX¥ ~o- ].'.‘ .:.c”}" . .6.2(34 i~ -

=g. Ratiram B2y ] Lt. Jodendra 01D : -- .3{.:.. ?‘_%. éE

23, Raj endr Daimary 3 nda Diimary _ -<o- Jb‘l-lzg;,_ .5.84

45, ¢olak Ch, Bom i . Dabar Bom. R 3. 2.6, - ad.4.84 ]
41, sibhas BOTS i anaram B -o- 17.2.66 lrt 484

22, Mend ran B ¥ - L, innesh Ch. X -0~ 21, 32,65 "2;3.8_:.::)

43, Ktishna Bawmctaryj oo Bagumatary ~A5— 7.1.67 -"@g. 1.0

1%, Niraysn Badmatary: rajendrs °aswma’ 2T -=- R 3. 4. ¢

45, sitendrs Sop . '  D.R Bom o —co- 102025 88.5.87

%, Bakul Ca ey . - Moraram BOm ~Co- 20.8.,66 RH.5.C2

47. prafulla Swhrgiazy! . 1.,C, swarglary - 30.5.87 ‘ag.>.E5-

%8, Gajendra N3th 50m.. D.N, Bom —&o— S 160 Ke.s5.79

94 g ‘ g Se.e.a7  18.12.85

3
- —— —————

-
_--4——-———_9—' ——_-qu—-_——-——

is. paresh Bor3 - §  Aparam Bom o~ ; q__ :

X ' ~$} it o - - . ——— Oy T ." —..-.-_.

CorY fo rwarded ¥for in & pnation & necessary acticn to - - - . 1

- N | R o %
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g / ZAST FRONTIER RAILWAY
/  AAON, GUWAHATI (ASSAM)
£

' « . Jeclol Reeruttmont Drive for Schoduled Caste
) V ",/ - * & Schoduled Tribo Candidatos
jit Hotlce No, NP R.2/2001 :
g T Closing Dtln
ymohrMImNmSCAﬁSTcM‘(VW\gupo(WSmmo(‘n-dunm
ANKF Aty
MUITMENT 16 FON 4 (FOUR) DIVIBIONS OF N.X RALWAY L& TIREUKIA, LUMOWNG,.
1 OUAR AND KAMKAR, - * . -
: tead (he enlire notifeation carehAly betore fiting up the spplication torm,
FW.N TEGT EHALL DT CONDUCTED ON SAMEZ DAY FOR ALL FOUR DIVISIONS
. tNONED NELOY, HEKCE CANDIOATES MUST ERND APPUGATION TO ONE OF Tia
4 JULOWING DIVISIONS OHLY A PER THEIR CHOICE. :
Nt A RIS B CANHIALS appist 19 more T onve dvision, hia/her cancdature ls fablae 1o be canceded,
© Epwlal drive for flllng up o SCAAT backeg vroancles (Tolad number 1§06)

o fe,i/

Celegory Ho. 01

* division Calogoty af | Yotai Oreshup of | Addiesa lor sending sppiicaton
Yo Pcuq‘r';‘!i':i . | oumber ot | veemncten
T e Lvscanclea RGBT ] )

{‘i;. e | Neckmands |10 vren | o1 ] e Divisional Ry Marwoee (Porsornel)
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. wmang | Vackman |14 68 | 84 | OMsiorui Radwoy Monoge (Per sonnef),

e | Khataat {88 1 24 | NA Radwey, Lun Assnm
AT N 1PRIN2MT, ,.
Npurduss  Nackman % )4 1] owwmnwqu«wm-q.
Khais! ! 1 ) 8 | MR Aoy, Afpuous, Wesl Benga,
. i . ) *317 1P136123 )
Theukla | Tiackman 140 67 | 83 | Divisloned Radway Marwger (Pt sonned)
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e . Pin708128
% Yol 't e N0y s

ki " Abbreviaion | 6C-Behecied Caste, 87-5checdsed Tilse.
Hote £ The numbet of vecancies giv
“1 " toquiemont of e Radway, Tis Radw
* o 009 10 teducton of vaeancies,
P} The Adminia¥abon res srved tha right 1o hoks 14PN la, BASTORATUDPlOMAnLArY Of [9: Saaminaton
v B2 ek or boma of the canddales,
Ho spplication wili be accepied at NF Aaltvay Headquarines Ollice,
1. Bahemae Jor Recruitment
The recrullment process shalt be In M ee etages:
() Objectvs type wrinen sxsrmination {Profminary Tesl)
* 274 (7) Ot{ectve type wiltien sxam (Final Tasgy
R [B) Physledd oficlency Mt . .
v Bueces s oandidaies wh have come Fr ough B two slage Wit Yes i wil be »
» offocioncy 1oel 1o aa800s cancidates, Aveds ke e post
o (However, S procedurs la Bable b changs withoul any A ther notice)
© The modum 1t hass scambnaions shat be ) ind wmdor Enclish,
THE WRITTEN EXAMINATIORS AND PHYSICAL EFFICIENGY TEST BHALL DE HELD AT
+ DIFFERENT PLACES WITHIN THE JURIEDICTION OF K £ RAILWAY ONLY,
5. Job Negriremenis 1 The posl ol Daskman b Basicaly meent kot 1he makienance of Radway
3 Tiack The job eniafia Mung of heavy (ake and workdng with spade, sickie, bealer steel, bav-crow,
O ek behast and wihat £, ¥ay ools ke T upkaep of Dack, Drdges snd o0 Yoack Ruvues,
43 The poatng of e Tiackman wil be in e Temote avsas o Oivislons. The nadre of ob Is arduous
iz, 0 tequices & gh level of phytical f1nesa Tor efhiclond Glachav Qe of ey, .
4« Gimitae roquiremants of physical #0613 and Job condtons are also epphcatis In case of Khalasls, .
"o & Pay Bealey gs.mo—muoos-asw- Phus Usual B3owances a3 per the prevaing rates for
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1A, R850-65- 2000-60-3200V- phus usual showances a9 pot e provaling ralss o
Khalast, ’

S, Minlmum Academic Qualification ¢ . .
Class Vil pass horn 1ecognited ecducationa Iy thdon, '
(S slon of bogus w&lmmanmmwnmu)
. Age ae A OIOI200Y,. . .
< ' SC/ET 110 10 38 yours, '
EERY Yot Bervind Aaliwsy Employve:
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3T Gone 800 unitla « BCAAT 4B youms,
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Gk
.
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Ough T cad » conk ofng authexity,
Y. Physical Slandard;
Tha canddale must possess sound bodly heath wxd plyskeal Btnass %0 00 havd work a1 xscated
b requl ement’, Mywhat

¢ 4nd &l vy Ume $oudhaiA tha year, The physical sttcloncy ol
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* fsamination Fess . . ,
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Theposlordern should be payndie af "
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: 13. How 1o apply s~
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8. Applicauon shouid he Ated in by Uie ¢ aifidate In Ma or
“7.1lmor e than one application s recelved In ons envelop
8. Candidales who are working bn any govetnmant depas
sond thel appicaton tvough
slongwith e apgiicaton,
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The bolowing encloautes shoud be propetty
A) Coples ol cerkhcates n regurda to academic qualifcation, proof of nge, 0Asie, mavk o-
be atiesed by sny of the ollowing authotlVes and onelosed aong with appiicaton. Pav ey
On e back of the mak theeVeerIfcalss shoukd also be phatocopiadt invarintey,
{1) Members of Pastament of Membars nf Leglolatve Assemisy,
(2) Oazetied Officers of Conval of Glate Noverament
(3) Tahatddars o Nayab/Oy. Tahastidars authorlsed to axerclye Magiavate Powers,
(4) Principals o¢ Head Maates of st tecognit od Boueational INLERIYony, !
0) Mroerscont paes petialae photographs of the appiicant wigh Al Algahite on thae't
+ photography, one ¢f which 1houid be pariedinthe apace providet In tye sppfir.adon
O¥14r bwa srajderl o Ubhed hernby with af eritn bt e, N
C) 6C end 61 canctdates musl aftach cuele corlifiemtan (n prascritiod funmat jy)y
cM’:{nlml Suthorlty, (Formal of ceriicate bor 3CIS T (s piven sl AMnoaure. )
14. Notes y
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6t Yenslation of the same typodhﬁnvuMlmwanuww any o U sulhontes
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tejectorn. ot Ny candhdabure b this pasicytad rociuttiment but he wit e obasi et hom Y
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{F) N RaMway 1o not responsitle hw any POWA! dalay and wron dativary ata,

{Q) Tha numbar &1 vazancies shown i (g employment nolice 13 provisional a7 may |
decrenss accoridng W exigoncles,

{H) Candidates Uylng lo use unfalt means or canvasaing in any form wiltho dlsqu
thele candidature wiit be cancaliod without any notles,

{1} Impetaonaton or misbohaviout In the examinallon-hall Wil render
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and will not be hetd for any poelst Unlay of wrang delivery

Oy Chtel Personal Otficer (Qas) A Convolter ol
A

ReCown hancaang onty
el (he Applicndang wif b [

tment of putiic sscter undartaky
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(Documentary proof to be attached)
6. Ful Postal Adaress %o cormmunication; {In copitad tattens):

AL T — .
PostOue.,.,.., .
RISL, v wninisn
Py “

Slate,

0. Nearaal Nadtway S1aBON .....ccoccevnnrmsesnsierernn, e Over ... ...,

Cozitast



3

ad

.4

VEITEAL MOHINTSUBENTL B CURIBUUAL,
»

Crigirmal Apvlization MNa.d3;

4 )
s .
<y = CRata ot crdar r Mg oo Lat Daw

PR tie e e Y eI e 1ppg e
PHE B 50 wp o 5oty R DL CTROWREUDY . IO CHATPMALL,
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. hri Meneranhan Dwaimary Co : o
“5. Shri Manteswar Boro .o .
<. Sliri Joy Ram Raro » T o
' 7. Shri Haricharan Basumatary T T
- '~8. Shri Durga Pam Daimary Lo .
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\ n 36+ Shri Pradib Boro oo R f
7. Shri Chandan Dev MNath ) T ‘x
- . J3€7 shri Kamaleswar Boro ' . ‘ ’;" .
v}gf Shri Phukan Boro ' _ ' C -.;ﬁf i"'fJ
807 Shri Krishna Ram Bore ' | "'ﬁfg_, o

t.41. Shri Ratneswar Boro e T _ i

réﬁﬁb | i
QS$¢
o
o
W



237 .,
S L

“=Casual Labourers in the Alipurduar
izn, (BG/CON), n. F. -Railway .
Q..

> Td»"(t.t(’q Mr. U.¥
- Versus -

-Nair g Ms, U.Deas.
1. Unjon of India '

.DnnrcqenLed by the Genera} tManager
-Railway, Maligeon, Guwahati-11.

i
i
i
¢

2. The General Manager (Consg struction)
H.F.Railway, Maligaon, Guwahati~11.

v+ The Divisjonal Paxlway Manager (p)

Alipurduar Division, N.F, -Railways
Alxpurduar.

-+ = + « Respondents.

By Dr. M._.Sarma, Railway Standing counsel.

ORDER t

CHOWDHURY, J.(v.C.): ' . - R '
) ' o s [ RN .;’..

The applicants are 41 in number ' claimlng .

abso*ptlon/appointment under the respondonta ag protectbd oy

Class in terms of the policy" dec1sion taken by the 1%%J .

. . . CRSEEA T e Ny q

Railway. Adminigtratlon.\ Since  the '’ factg 'r: situatio o

. : ﬂﬁﬁsud'ﬂw9F W%aﬁkﬂﬂwa?uw. A
cause of action and reliefs sought., fon. sre .same . and-

X '\""‘ e

applicantSIF( o -
..ingle a';;g;li'ca‘i:ion' "

O N IRy S UF
of the Central Admxnlstrative Trxbunal

' ~Ts.Similar, permission was accorded - “to'“ tha

. oy

pouse their cause by wny of one

f¥'ﬁff S hnder rule 4(5)(a)

i
Vo _ RS {
L A SEF fdure) Rules, 1987, ' 3“”* 5
RN S The applicants claim that they belong 'to fﬂﬁ?' ﬁ
ik - . . 5
|C53Jcommunity recognised as Scheduled Tribe ‘and Schedu}ed 5:
o ¥ 7 S b9 e

LI

Caste and are, therefore, entitled to Special priv1leges ;
4.«_"’ »-""‘;&-9 l
guarranted to the protected class in terms ™ of»g

L R - .,,“

the constitutional provisions. 1t "was averted " that .

.la'

. ' PR T .'.L;g.‘.,;)g} :
these applicants on being selected, ' were engaged N LT :
Cazunal  Labourer and had been working as guch. They 3§f ’

coed IR

SR Tt

completed the requisite number of workxng days to get f&g;
U N T g

the temporary status as well as the _other

under the Scheme, but instead of. regularising

in service, they were te:minated priét ‘to: ‘19815

) . P O£ R Y 'ru\"vhﬁ S'J:ilg}‘t
\ //\/w/ the application it was also mentloned about pthe,

"

. . . ‘-J“‘Z “{h‘f ‘{w‘{‘k‘ &
cated  13.02.1995 issued by t;he Divxsimal Railway

. ERCRPL - B 4 3 ,“ . -":-«M.;‘,v)‘f"*\
Manager, Alipurduar, N.F.Railway in respect of Special

Recruitment Drive of  sC/ST candidates. As a

B e

o
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P of fact,

some

also Pleaded that the

by

by tt

2.

number of occas ons,,the respondent

"
. . R g T
of thelir grievences. i . S C R
: - fﬁ@ e P
) . s ey rten S TS
ime granted the respondents
e o e Tl s s+ MR
s dld not come‘forward
a,ﬂﬁﬁéﬁﬂ }eﬁﬁiﬁv S RN AR S

W1tn

counsel for " the Railways,'ﬁ'as requested “on the

121

Were regularised leaving the applicants. -

he Compatent

¢ respondents,

Though ¢t

the written st

occasion to obtain

Dr.sa

Ima  stated that he s Yet - to  obtain

instruction and so

for

time

obtaining further instruction._ Already sufficient

r' xl"“k

was granted

action wag taken. I

to ' grant any further time ‘to “the - respondents,,mmore

lh Oa

;
¥
;l
]
el
4
s -,"’7?"
f/:t '."l"/
"7"!&," ("'"\
ﬁ;'a;: :
ol
.l
\ :

—

aspects of the matter, X am of the 'oplnion that ends

of justice

these

narra

are
—

the

date

///c'b“'“"3°*~ in view cf the tac“ that lfke cases were d£é§3§33‘
AT )
~79 of 1996 dated 11 1.1999.

,i Ti ~have

w
t.') 2.

applicants to . submit individual representationej

Lo

ting all the

directed to

pecial RncrULtment frive was xnltxated

a;plicants":as ;nell 's . Dr. L.C qarma,_

:Jﬁ3f: ‘. (h*)‘ - : ‘;25\4\;'rr;
r

- -_—

wnitially
was
case of the appllcantq were £Orwarded
authority', byt eince‘ no actien taken

they moved this Tribunal for rnéresaal

5 s R
e o ‘ B
AR .;Pr i, .: B TR

last

necesary instruction .on the matter.

T

ught' for some more time today also

to the respondents, but no truthful

n the circumstances, b ¢ am not inclined"

[P A

,,'v“ &

heard Mr.u.k.wair, learned counsel

e

¢ ,: LSRR

Onfconsideretion of ° all“?

Cy ,."“..'"' 1“:5' "i!" a'bl o '»'«"“ "

will be met, if a direction is issued .tqf'

facts. Accerdingly " the Vapplicante

atement’-- .M C Sarma,ﬁ;earned Standing :

un-« V(H

necesseryf%ff3'“

submit individual‘ representations ftgil

authority with

—— e @ v -

of receipt o

—_—
in a period o

* ——

£ the order., If Such representatxon

is' filed within the time prescribed, the respOndente;'

shall

consider the

same in the light of the decisicnj'

Contd. /4

f ~one month‘ from 'the;f

oo

learned :

B LR T T
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tatan earlier and pass. appropriate order within thrne

. . . LY
merins  from  the receipt of their reprnsentatjons con ¥,
' t
' 0
verification and scrutiny of the ducuments., §

Subject to the observaticns made above, the

_ ;1 17ation stands dlqposed. . ' ) S
4',’\" ) .. : \‘. N Sy ’ -

: "”.q,‘ Tnere shall, however, be no order as to costs. : B
T W\ . ,

. — - a—— -
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To, . ) :

’ 1) The General Manager (Con)
N.F. Ra11way, Maligaon, * . u
Buwahati.

(2) The Divisional Railway Managar (p)
Alipurduwar-Division, N.F. Raxlway,
Alipurduwar. -

Sub: Judgment and.order passed in 0A No.43/62

8ir,

. With due - ‘respect we beg to lay the foliowznq few
lines for your kind ‘dinformation ‘and :necessary -action
thereof.

Siry . we on being selected were engaged as tasual
labourer and were continuing as such *in  the respective
posts. We completed requisite number of days, entitled for
conferment of temporary status. Instead of regularising our
services, we were terminated prior to 1981.

; There after the Railway authority had taken steps
to fill up  the reserve vacancies by way of special
recruitment drive vide circular dated 13.2.1995. By the
communication No &/37/2d6¢-Gen/#31 dated 26.4.209481 sent by
the Director of National Communication ° for Scheduled tCaste
and Scheduled Tribes, State office, Buwahati, Govt. of India
‘addressed to you and stated that a list'of 126 ex~-casual
labourers, were forwarded by DRM(P)/APDJ to GM/COM/MLG  for
verification vide endorsement dated 18.7.95 where our names
were also appeared. But our names are not yet approved by

you and till now no =action has been taken for our
absorption.,

Siry we belong to very peor family and also belong
to the protected class of persons listed as Scheduled ' Tribe
and Scheduled Caste who are entitled for constitutional
guarantee provided by the Constitution. i

‘8ir, we the ex-casual lazbourers of Alipurduwar
Division, N.F. Railways aggrieved by the action
towards our engagement on and after 1.1.1981 and &lso to
confer the benefits to us as” casual ‘labourers under the
rules and thereafter regularise our appointment to fill wup
the -backlog vacancies meant for Schedule Tribe and Schedule
Caste candidates approached the Hon ‘ble Central
Administrative Tribunal by way of filing above noted
Original Application.

. The Hon’'ble Tribunal after hearing the parties to
the proceeding at length was pleased to allow the O0A
directed the applicants to all the Original Applications to
submit individual representations before you narrating
our grievances within a8 period of one month from the date of
receipt of the order. After filing of the "representations.
You are directed to examine the respective ceses and
scrutine and verify our claims. Tf we fulfill the
requirement. You are dlrected to consider our cases for
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,

N. F. RATLWAY

Office of the .
General Manager/Con

Maligaon:Guwahati-11
No.F/63/Con | . Dated:|803.2004
To |
i SPhsdd P Das |
Cofe Swthpst Lap (Pen EHhep)
Nean Police Shet'on

L. Ke maa DelE N
D Sod ) par (A7)
Sub: Hon’ble CAT/GHY s Order in O.ANo. 7 2 / 2

Ref: Your application dated 2 /- <~ 2.3

In reference to vour above mentioned application the relevant
records regarding vour claim of being ex-casual labour have héen got
verified and it is found that the genuineness of vour casual labour card is
nat established.

Hence, vour claim for re-engagement in Railway service is

rejected without any further correspondence.

Please acknowledge the receipt of the same.

( P..Gc. Johnson )

ATINNY an
oV WA WS Y

For General Manager/Con

N Al
4770
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Sub: Regulurisation of a (n(mp ol cisual Labowers i APy
division (under ¢ CUEICH ) '

A MR reference cose reparding regeliianion ('»I' " 'mu;v nl Chenal
L.\h(muu. - APDI Givigion { vndey ¢ fsttaction) gy i ey Avide il M Do
,(H(‘ N, ?(()u!(&( TYH/8/25 duted. 2001 2004 slongwith letter of %lln Madlgh

. !{‘\Jbun"shl MP Lok Sabha, representation ol SC/8T /\,s()uallun’RP AN 'md copies of
- (AI/CU\ $ judgement - ‘dated:01-05- 2003 in QA 43/2002 and 44/2007 - a8 forwan e
herewith for . your examination please. s further  added that e (luc o
»n)plcnu‘um)on o CAT/GIHY s udgement is «lll(dd\ OVerand s e SOIIC 1y

(ime s being sought from CAT/GH Y- Copy of the Iulu No. E2 I/D()l"l)i’('“\ﬂ? i
QS»OS-ZOM i ths regard ICCCI\’Cd from /\PDI cdivision i ene losed fm teady

RMNIEE
T view of ulmvc Youare qequested o (nmxinc the dssie and 1yl
u})pl()])!hll(} action w;lhoul further delay; otherwise there s 1o possibility of filing

gontempt petition ngains GM, T\H"R.ulwcl) and GM/C: nnfnm,mm

which wrll uv.m' .m
«mlmuawmcnl for the M.

;
3

Action [kaux may kmdl\ be adyvi

; sed 50 s 1 ummw R.nl\\.x\ l-n A awir))
JL,IUUI(,( o the pending MR wlucm e :

'; | | | o ‘ ((2,) ' - - ,) sy l,‘ | . o |
» . Iaumm”‘{ g ’)\'7\, -

ot

e (\. Indnu.‘.)u) o
72?‘..4‘ “‘ b » Chief p ersonnel Ullu'l IR

for Ciene al f \/Lm l’”l ll )

A@“va@a!” SR

i)™ Verified the Casual Tabour Serviee Cards of fhe mphL ml and e e seem lu'lm‘ in’
T ol
‘ order, bt can not e confirmed abowt (.- PERINeNes | inee gy nn;'nml LCCO i.
cross-cheek in this connection m e svinlable oty atheer,
i o e cortifed [ ant " proper.
(i) Signature of officer as found on the CLLcard con v 1, sertificd . for wan ol proy
' . N L.
identification.
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Northeast Froatier Railway.,

| | Office ol the

! : General Manager/Con

: ‘ | Muliganon: Guwahati-1 |

WO L/63/Con/ Dated: 25.03.2004

Po |
General Manager (1 ) | : | \
«\' I, Railway/Maligaon | ‘ S
Sub: Regularisation of Group of casual lubours in APD]J
! Division(Under Construct tion). .
; Rell Your letter No. 12/57/2/] 1.(]:))/-],.,005@ dated 17.03.2004,

With 1efcrcnca to the above it is 1o i

direction in QA No, 43/2002 and 44/2002. indivicaal applieante were d sked (o
ubmsl documents/casual Tabour cards N support of tieir elaim ol " having
corked in (b Qathee ) Accotdingdy the applieants
onc'*'nd documents. ‘

ormed that on getling llu, CATs

Furnishedssuboniied

B These documcnts had been got verilied by WL, I/Lon and Dv Cl,/( on, lP/
‘ B asccrtam/cstabhsh the genuineness of the claims.

Both WLI/Con/MILG and Dy Cl nn/ll’/
though the names of the d])[)ll( s were found gy
,?1(, signalures uy appeaiing in the Casual |abou,

have given !hc repot il
mlable o the doe uments buf
Cards are not tally mng..

W

On the basis of aloresaid reports,
? mlvc sinee Leen mflormed by this

; ’8 03.2004 that ge

I uise 15 rejected

R

the mdividual dppll(. s <)l the OAg

office vide letier No/03/Conel dated

numeness ol the clanm could not be catablished, henee the

This is for your disposal please, [ ) {\ |
VU g
(Sanjiv Rov) ‘.
Chiel Bnpineer/Con/id
For General Manage/Cou,
2% 4 *ww T mr:? Y
8\"1"{,)‘\ o i h,_ﬁu \ L

n‘ 1wy

8 prigsids
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savocaies

- Verified the Casual | abour Service

g

Cards ol the upphmnt and same are seem (o be | in*
order, but can not be conlirmed about (e pLeIne e

v sinee o originad mmds !m
CIONY- LllLLI in this connection e wailible in this alliee,

(iif) Slgndtm(, of ofticer-as found on the O ¢ nd cine e e eetificd for want of proper-.

Wentification, : o }
{
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b CAT/QUY s npder 47 546e03 1n ﬂm

0. Ay N0, 43/02 & 44/02 « D.! o
. 40 othera & S llamoht oxe {Eh tﬁorn

Coleo: ~yra—~ U,0,X, & o ozrs.

Rahw 4(R)/MLG" s Lotter Ib.ElzzvthV/ R
uﬁﬁrcw Lettern QL eym mxmbur tqd Coenoe TR
w0 08y 23,9708, 16, 9,03, Frol 20. e :
'.:-;‘ cwoo ma'n m. wmu« 1 o 9.05.
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' rqﬁw - 1etmm mmb qmttd above, As rogmrds it
ggmmt &w! ‘above for complianse/inplenentation of lbﬁ?glo s
" &

e LWL . md oneHead . Clerk/E of - this Division .

wass Ghreated’ m m'/ Con/HLU Zov Teopsaary verdficatlon/genuings |
- 060-08),the: applicant (A1 17 Bxr Casmd Tade " |

foNn dooumoentsy Mk w b :
| "“’Zﬁo N/mamm W ay wore mturmdi aok by the

the umm'umo ﬂm A e av able daoum tn .
b gunt'ag aax*ly mn omﬁ Aw\yml%ﬂ.huﬂhcmgﬁ&-";-_"-'. L
"'f';ﬁﬁ‘f&ﬂ@d 'bb mppmaob ?” timo :!:rom CA'!/Q!W.;. *’
v L nni.uuw any rqoly noer amr uvaun'on ounenta- mm. o)
wm\i/COWMZ; (:-hes. yat baen xecelved by tita otﬁ.cgp:cov which - .- o
commmm mmsm» end cowld Hot be send to uon'bla OA'r/auY. Ll

. ’Im:x m .for your 1nfwrmauon pluamo. S L RO
Q(n Q\/‘)\z ; \ o . ( e
: - ) VN : A.n.f”ukhor]ee)
/Q\/'\ &}%\\\\““: A AP0, /11
| AT o for mvx.‘ RLY, MaNAQIR(P),
Q S _lwgz JU[dCEQﬁ
\‘ - . .
Lo Copy i‘or‘ Anformation anq naﬂmsnry acuon TO 1~
Y u.m./con/xmugcmn.. (2) AP.O /Lodal Cold/ta,
) (vvkcd’h[ﬂi’ l k \
| 7 oty P ,‘
Lor MLY). 11..‘{) MANATTEI(P ), (
(udaa/50304) _/\l‘TAI‘l,"U.‘i.‘r (e TIon. o Ex
peces .’
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[ lsesis
) Venthied the Casual Lubour Service Cards ol the applicant and same are’ seem 1o hu m_

i order, but can not be confirmed wbout the genuineness, since no original uunds Iur
cross cheek in this connection are wailable i thin ollic e,

Giy Signature of oflicer as Jound on the CLocord can 0 e cattificd for want of proper
identification, :

S
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Oltice of the
Deputy Chiel Engineer/Con,
NMX«JPZ New BG Line Project,

logighopa.
No B THANPZHCAT) Dated @ 16-03-2004,
-
General Mannger/Con, | | . L,
M Railway:Malijuon,
sub: Verification of documeni«/records, | e A ‘ ;

R,cl’: Your letter No /63/Con/1 dated 5-3-2004.

With reference (o your letter mentioned abave, 4 OAs filed by Shri D, Rahanb and 40
others, Shri S, Ramchiary and 16 others, Shii Habul Ghosh and: 10 others  and R, I)mmary and 3.
others have been verified in detail ‘with the records as available in the file No. L/255/(2) of lhm""."
olfive and forwarded the following remarks/comments against e individug :I( S8 -

Case No.OA No.43/2002(41)

(i) FFrom the report of WLI/CON/MLG did. 13.02.04. it is scen hat wmkmg pcrlod ul the
ex-casual G/man were in between 1984 to F989 (April/89), while JP7, project oflice.
was cstablished at JPZ in conneetion with Rail-cum-Rond bridge construction.  No

h ov.oocunl <’/|11'1V1 e |ln\l, ( 1y '|1n re nn” \UTR

3

envaged in the IP7Z project so far "5

Y On verificntion,  the  Bio-Uaa’s  of  cousal Lubour  Register  (Xerox) “of
XEN/BG/CON/BNGN  as available, the Data’s (DOB, DOA & DOD ete) of ex-casual
stall fuund scems to be correct. '

(i) Reparding the genuinencss of clim of indjvidual cases, 1 is staled that there is no
scope o examine  the  signature  of  ollicers  concerned  us no  original
documents/signature of the coniuimed officers who suned inthe CL cards are available

i this oflice record as ANTN/CON/BNGN was nol under Brahmaputra bridge
construction at J17, projecl.

......

2 Case No, QA Nod4/2002(17 Nos.)

Total 17 Nos, of applicants bad liled a case helore 1o ble CAL/GHTY for their re-

chgagement inoservice, since they were ex-casual  G/man under Xl;,N/H(J/(.ON/BNON‘_jl)
conneetion with six line project. B :

a
o
v My

' ’ M
Oncsernting e the records v Casunl £l oy 1"‘1'1 serof XEN/LGH HN/HN(-N&
(Neiox) and Casval Labour service Cards (he following, Facts are towmud - -

(1) Name and Bio-data of the applicants as meptioned in the verification rcpm'l_'(:)f
WEICON/MEG are Tound 1o be in order so Fog o per Casuat Taboar Repister of
NENBG/CON/BNGN),

(i) - Verified the Casual Tabour Service Cards of e applicant and winne e seam o be in
o Torders bt enn not be confirmed about the penvinenes e o odginn] econds Lo
cros cheel othis conocetion wie windablde e ot e

L) Signature o oflieer s fomnd on e CHoeaed can o e certified for want al lnoliu
identification. _ | %

sl

\,u@/‘/’ )




3. Care Mo, QA No,259/2002( 11 Nos ) S
. "1‘;_" ’

,o Ta

In this case, total applicants were 1 Nos out of wlich the name ol 8 Nus. are found | I
order as per the records of lile No I/255/2(JP 7)(Bio-data). The name of (i) Shii Kripan Iuvary (n)’

Shire Pradip Saema-and (i) Shii Habul Ghosh are not taced outin the CL Repister/Reconds,” ™ 70 gl
- “.U- o

\ . ' . . o HEE A T

Based on the Casual Labour Register (Nevox), the remarks are furnished-below;s 7 it v

-.-«'

A1) The name of applicants SL.No.l to 8L No& (as per verification lcpmlt__ {)!; s
WLIVCON/MLGY are traced out and Bio-datas (DOB, DOA & DOB) of the' m)phganu
tdly with Cogund 1 abour Service Casd®s data, " s
' . ‘}E
! Loy
(i) The sipnature of the oflicer conecined as reflected on the CLocmds(Photo copy) and;
documents (data of CL regster) are seem 1o be similar but ic can not be confirmed for -
want of identification of original signature. . _\-‘_.-.,:‘
Y .u,..',.M.JK
ROSE
4 Cose NoOAND.236/2003 (4. Nos.) ' S S

[n this case, there are 4 (four) dpplu.mls namely (1) Shri Ratneswar I)mm.uy, (n) l
Nripen Deka, (iii) Shii Nandi Daimary and (iv) Shri Monaranjon Daimary.

On going tirough the file No B/O3/CON/T (MEG/HQ), it is scen that :-

() Name of the applicants mentioned almvc arc not traced out in the records/CL register ol
XENPLG/CON/BNGHN, e N
- R ' . rew . cevvacia .

(i1) Signature of Oflicer as found on the C1. card (Xcrox) can not be confirmed for want of
original document/signature ele. Henee genuineness of the case is not confirmed, -

In view to the above, CL cards and 4 OA cases are returned herewiih through our special
man which may please be acknowledged  the receipt,

DA Above 4(four) cases alongwith /
41415 Nos.CL cards., ' y , N
Dy. Chiet Engineer(Con), 5

N.I'.Railway,logighopa. »
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,IN THE CENTEAL ADMI IS RATIVI TRIBUNAL, 3§ N S %G
C_GUWRIHATI. BEI{C GUWAHATI . = ELN
. ) ] ) &E o S E‘i
IN THE MATTER OF B
s B
 0.A.33%8 0F 2004 . , qua
Shri D.Rehang & 40 Others ... Applicants .‘;f{
| Versus ' )
. Union of India & Others - : Re3pondents
~ AND

IN THE MATTER OF
WIitten statement on behalf of the respondents
Tke answering respondents respectfully SHEWETH :

1. That the respondents have gone through &heé copy of
the appllcaulon filed and have understood the contents thereof
Save and except the statements which have been Spe01flca¢ly
admitted hereinbelow or those which are borne on records, all
other averments/allegations as made in the epplication are
hereby emphaticallyvdenied-and the applicant is put to the
strictest proof thereof. .

2. That for the sake of brevity, meticulous denial of,
each and every-allegation/Statement made in the application
has been avoided. However, the respondents have confined their
replies to those p01nts/allegatlons/averments of the appllcatlon
whlch are found, relevant fo- enabling a proper decision.

3. That the respondents humbly submit that the applica-
tion is barred by RES JUDICATA since the matter under dispute
ralsed by the same.parties on the same issues has been adju-
dicated upon two occagions previously by this Hon' ble Tribunal
in their Judgments in 0.A.79/96 and 0.A.43/2002 as admitted
by the applicants themselves in paragraphs 4. 9 and 4.17 of the-
0.A.Copies of the judgments havex been annexed by the appll-
cants as Annexure 2 and Annexure 5 respectively.
| " The appllcents also filed contempt petition No. 58/04
which was contested by the respondents.The Hon'ble Trlbunal
was pleased to dismiss the contempt petition also for want of
cause of action as the respondents nad taken the reguired steps

as @irected by the Hon'ble Tribunal and - communlcated their

v. decision individually to the contemners Very much before

flllng of the contempt case.

A copy of the order of the Hon ble
Tr*bunal dated 4.11.2004 is annexed
‘ herew1th ard marked as ANNEXURE ‘A
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It is therefore prayed that since the matter of the &

present application submitted by the same parties have

by the Hon'ble Tribunal,the C.A.be dismissed at the threshold
on the plea of RES JUDICATA. | o )

4. That it is stated on behalf of the respondents thab
in the year 1987 the Railways evolved-a scheme under which
casual 1abourers who Wére discharged prior %o 1981 for want
of work or due %o eompletion of work and not reengaged there-
after could-apply for-inclusion}of their name in the casual
labour register before 31st Narch,4987oThis would have enabled
them to get bemporary status on re-engagement in due course.
For.thié however,.the discharged casual 1abourers.had”to submiﬁ
written répresentations by'51.5;4987 along with full documen-
tary'proof of* their earlier engagement.wiﬁh fqllowing detallsy-

(1) Name;(2) Father's name, (3) Date of birth with proofj:

) Permanent addreés;(B)Educational qualifiéation;

(6). Permanent nark of idéntification;(7) Name of the
office /department and theAplace'initially/previously
engaged.; rErg cefxthexefties (8)Reason for

~ Qgischarge; (9) Where and how employed after discharge;

(10) Attested copy of photograph and signature/LTI and

(11) Any other proof of having worked as casual® labourers

on Railways. | '

‘The scheme required that- the representations would
be scrutinised by a Gommittee of duly constituted officers
in regard o the genuineness of their claims before allowing
them to be included in the live register of casual labourers.

. It.is noticed that-though the applicants in the
present O.A.were entitled to submit representations with full
parﬁiculars for inclusion of their names in the live register
before 54.5.4987,none of them appear to have done S0. This
failure on their part ©o avail of the amnesty»has_depri%éd
them of any remedy OT reiief. iny hope they had for future
employment has thus been extinguished by their failure to

wake up in time. . .o o ,
In view of the above, the enswering respondents

. beg td urge that the B.A.be dismissed for want of merits.

5. That the respondents teg to dray atténtion of
the Hon'ble Tribunal to Annexure 6 of the 0.A.a§ page 30,
which i5 purported to be a copy of the application/repre-
sentation submitted by the applicants in Tesponse to the
order -of the Hon'ble fribunal dated 1.5.2003 in 0.a.43/
2002. It would bé seen that the representation_simply a

.DOO' P‘B..QOO.




R
. . » &/,;a ,'04) épf ’;}
. \{'," % e N
(¢)
3 : VY
: e ¢, &
: ’ : 4@‘&\0"9
= 1 ) — - . - - g 3
stated "...we were terminated prior to 1981" without even ‘.

- mentioning the date from which they were reﬁpectively dis- C:?g
charged. It therefore appears the applicants Lhemselves were
not having their facts right. They gave no details of their <E§
dates of engagement,dates of discharge,No. of days of serv1ce '
with dates and. names mf and designations of subordinates under
whom they served and or;glnal 51gnatures/LTI of discharged.
casual labourer and such other proof of their engagement as
required under the rules. In view of these mague represen-
- tations, the respondents were handlcapbed in their effort to
verify the genuineness of the claims of the appllcants and |
nad therefore to reject the claims.
| In the present O.A.also the appllcants have not fur-
nished any of the details of their claims and hence the O. A, ,
merits dlsmlsoal on this count also for want of a cause of actlon‘
€. That assuming for argument's sake (though no? accept-

ing) that the applicants were discharged in the year. 1980
(Annexure © says iwe were terminated prior to 1981) ", it would
appear that a period of - more than 25 yearc has by ndw expired
since their alleged discharge. This long period has given given
rlue to practical problems of verification of the records (D8
as the field offices of the Executive Bngineer of the Const-
ruction organloatlcn and of The Subordinaves working under '
them shifted from one place to another due To rhanglng needs .

of the organisation. Thus XEN/Bongaigaon's office along w1th
those of the subordinates were shifted t6 Jogighopa and fancha—
ratna for carrying out the construction of the Jogighopa Rail-
cum-road bridge.Due to this Treason as well as due %o 1apse of .
time the original records were not available for prupose of
proper and thorough verification of the claims of the appli-
cants. The situation was compounded by the fact that the
applicants thems elves elso did not or could not produce their
ords. Thus, admittedly, the enguiries were mostly
based on zerox coples of the records as they were available. -
these records could not be relied upon as
authentic due to the fact that such materials are capable of
being manlpulaued due Lo the high stakes inveolved. Und@r the
circumstances, if the applicants could produce their original
records with attested s 1cnatures/1TIs/Phouogrdphs along with
orlglnal 81gnatures of the subordinates under whom they

served etc.,the precess of verification would have Dbeen -
as the applicants failed to furnish
it claims The same

original rec

- For obvious Treasons,

greably helped. However,
these particulars for verlflcatlon of the
had to be Ie;eoted.

|
t-oP.L"..cno



CONN 't, | . | ot

Since the situation in this reroct remains the oame
even now, the 0.A.deserves to be dismissed for want of a
valid cause of acbloﬂ. :

7. That it is hurbly Qubmltted on behalf of the resp-
_ondents that even if the dates of’ Jlschafge is assumed to be

1980 (thcugh this claim is not accepted) a period of more than
25 years has elapsed in the mean time. In view of this, if the
unjust claims of the petitioners is favOurably considered by
" the Hon'ble Tribunal the same would amount to depriving an
equal number of young: aspirants who in the mean time have
become eligible and are anluled to claim employment.A decision
in favouz of the applicants would therefore be quite unfalr
to the new generation of aspirants. o ‘ |

For this reason also the Hon'ble Tribunal may kindly
consider dismissal of the O.A.

8. Parawise commontu :

8.1.That as regards paragraph 4.1 the resnondcnts have

no comments to.offer except to state that the appllcants are
put to the strictest proof of their claim. E |
S.2.0hat in regard to paragraph 4.2 the respondents deny
the statement made thercin and state that the qppllcanus have

.not given any data about their alleged quagemept as casual

labour,dates of engagement,aate of discharge,names mX and
--deolonatidns of Bubordinates under whom they served and by
whom they were discharged, norT 3did they furnish original
documents certifying their engagement and discharge with
their signatures and with the signatures of the vubordlnates
under whom they were. engavcd and discharged,their personal
narks of identification,proof of - age and such other particulars
in support of their claims. :
8.%.As regards paragraph 4. 2% the respondents beg to

state that the appllcant" have made highly misleading state~ -

ments which are hereby denied.In absence of records made aval-

lable by the applicants there wag no guestion of any drbltrary

action by respondents. Tt was also not correct on the part

of the applicants £0 state that " even after discharge

from their services,the applicants cont tinued to ser
The respondents fail to understand how this

ve under

the respbndents“.

vas possible, given the circumstances. _
8.4.A8 reﬁarus paragraph 4. 4 the respondents. beg Lo_A

state that in order to get their names 1noluded in the live.

register cerualn procedures and conditions are followed and

- only those casual labourers who satisfy certain quallfloat;ons
in support of their claims find place

they had to apply befo“e
.OIP.5OQO..

and who produce‘recordc
in the live register.in addition,



~ the cut-off date of 31.3.1987 with full details.Failure to -

(5)

apply before the cut-off date had depriwved them of their
right of inclusion of name in the said live register.
8.5.48 regards paragraph 4.5 the febpondonts beg to
state that the so-ealled list of 120 is not prepared by the
Railways. In any case, the list.is not relevant as none of
© persons indicated by the Bnnexure 71 had applied for
inclusion of their names in the ]1$z,reglster oeforo the cutb-
off date with full partlculars as required. : |
' 8.6.As regards parawraphs 4,6,4,7 and 4.8 the respon-
dents beg to state that an attempt has been made to mislead the
Hon'ble Tribunal in these paragrapks. If the so called list
included name of persohs who had not applied in time for
inclusion of'tbeir names in the register before 31.3. 1087
they would have lost their opportunlty as indicated above.
8. 7 As regards paragraph 4,9 the respondents beg to
state that the Hon ble Tribunal's orders were obeyed and
acted upon by reSpondents in letter and in spirit.
8.7. As regards paragraph 4, @Otho respondents beg
to state that the Hon "ple ribunal's oriers were obeyed
and their action was based on extant inetructions and on

~verification of documents about their authenticity and there

was therefore no queetlon of any pick and choose action or
action behind the back of any one as alleged.All action Laken
by the- respondents as transparent in all respects.

u.8 As regards paragraph 4. 11 the respondents beg

‘ to deny the case of the applicants was similar to those
selected after proper screening. The allegation that the -

applicants were dlscrlmlnated_agalnet is ‘also not accepted,

‘The action taken by the respondents was based on extant

instructions and the cases of the applicants were not covered

by the same. | ' '
8.9. As regairds paragraph 4.12 the reupondents bog

to state that the claims of the applicants were not found

authentlc and they were therefore not concldered for screening.
8.10.4s regardo paragraphs 4, 15 and 4.4 the respon-

dents beg to state that the representatlons of the Association

~and Natlonal Commission for bC/ST were dealt with on merit

and action taken as per extant 1nstructlons.

- 8.M.As regardo paragraph 4.15 the respondents beg -’
to deny that thex applicants were engaged as casual labourers
as there were no records adduced by them to prove the claim.

The-allegation of discrimination is also not accepted.
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~administrative work.Hence the respondents regret that the- <:;% ¢
c

(6> (’Ow t, “’o, %« » ’?A')
8.12.As regards paragraph 4.16 the reepondents beg“; Q -
to state that the unjustified demands of the applicants for abso::

- rption as casual labourers had nothing to do with the ong01ng

general recruitment work of the railways as part of their Hﬁ'
"o

demand of the applicants to interfere with the normal work
of recrultment in.the manner suggested will go against pub11
interest and should not be accepted.

8.1%.As regards paragraphs 4.17 and 4, 48 the respon—
dents beg to state that the directive of the Hon'ble Tribunal
in 0.A.4%/2002 was followed and the applicants wére suitably
advised of tﬁeirhdeoision.ln spite of this, a contempt petition
was filed by the applicants although they received the commu-
nication from the respondents much in advance. For this very
reason the contempt petition was dismissed by the Hon'ble
Tribunal, as indicated in Annexure A of this W.S.

8.14.As regards paragraphs 4.19,4.20: and 4, 20, the
re8pondentc beg to state that the applicants have,without any

authorlty,quoted from official correspondente of various OfflCeS

of the respondents and have indulged in wrong representation

and motivated mlg-lnterpretatlon of the matters referred therein.
The letter dated 17,%,2004 (Annexure 8 of the 0.A.) was only

 for follow up of a reference from the Railway Board. Similarly

the letter dated 25 0%.2004 (Annexure 9) olearly stated that
.the signatures as appearing in the Casual Labour Cards are

‘not tallying" and that “genulneness of the claim ¢ould not

be eSUabllshed..” Attempt to manlpunate the meaning of the
letters cannot therefore cannot be successful.
. 8.15.As regards paragraphs 4.22,4. 2%, 4,24 and 4. 25
the respondents beg to deny the averment of the appllcants
that the order dated 18.5. 2004 was illegal,arbitrary and
violative of natural dustlce The respondents state that the
averments made by the appllcants in these paragraphs were nothir

_but a weak attempt to mislead the non'ble Tribunal regarding

the contents of The letters referred to. The letter referred
to was part of the internal correspondente of “the respondents
and the applicants had né authority to quote from the same,
particularly using it to wrongly 1nterpret its contents For
instance, the Deputy Chief kngineer clearly stated in his
letter that a) the verification was done from zerox copies
of the register; b) that regardlng the genulneness of the

claims of individual cases there was no Scope to examine the
The respondents beg to

ho . signed ‘the

same for want of original records.

clarify that the signature Ol the officer w
+h the signature of the

casual labour cards did not: tally wit _
a5 revealed by the

said officers in other official records,

oc..‘tJ‘?u.""'
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1nvest1gat10n In abmence of a confirmation of genulneness of Qﬁ

the zerox copiés of the records referred to in the report,the ‘é\
inference drawn was that the records might have been doctored

or manipulated by 1nterested partles to take advantage of bheC:ag
51tuat19n. Hence, the respordents had intimated the applicants
vide their letter dated 18.7.2004 that the "genuineness of

your casual labour card is not established" and hence your

- claim for re- engagemeht in Railway Service is rejected...”

If clalms of such applicants'are conceded there would be &
flood of such doubtful aspirants who would come out with 81m11ar
demands’ for jobs without ever having any justification based on
genuine records.The situation in- whlch the applicants found '
themselves is complicated by the fact that they never applied
in time for inclusion of their names in the live register due

to their own laches.Their unfortunate situation is also ‘
compounded by the lapse of over 24 years of 1nterven1ng period.

- As regards the question of personal hearing, it is submitted

that no useful purpose would be served by the same in view of
the that the dpplicants cannot produce any fresh and genuine
records and.the ‘lapse of over 24 years of the rntervenlng
period would not help the respondents to enter into a further
prowe in the matter de novo. | |

8.16. As regards paragraphs 4,26,4.27 and 4,28, the
respondents beg To state that the process of reécruitment for
595 posis referred to has nothing to do with the clalmu of
the appllcants in this O.A.An interference of the kind prayed
for by the applicants would affect the Kailway ‘s normal func-
tioning and would go against public interest, espeolally~ad

the applicants donot have any cause of action.
Tt is therefore prayed that the Hon ble
Tribunal be kind enough o reject . the '
demand for an interim order and also '
dismiss the application witn costs in
view of the detailed justification for .
the same made out in the foregoing paragraphs.

And for this act of kindness, as in duty bound, the

rcspondents shall ever pray.
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VERIFICATION
T, Shri Aw;eswnn CRYKM | , son of
sm LATE cw\mmﬁ SAKIS e , aged about 851
years, at present working as Dy CR/ (ORSTRULTTY N R

N.F.Railway, Maligaon, do hereby verlfy and solemnly
affirm that the statements made in paragraphs 1 to 8
are true to the best of my knowledge and information
derived ft'om records which I believe to be true and

the rest are my humble submissions before the Hon' ble

Tribunal. . )
And I sign this verification on this the
10 % M) day of ______ __,2005.

W‘w

Slgnggc%rge Fate abgore (A
Dy, Chief Porsonnel Officer ( Con.)
Demgn&@miﬁ, a saly
N.F, Railway, Maligaon
qarzrdt-11
Guwahati- 78101}
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A : ‘Heard learned counsel for the
s % - parties, The learned counsel for the

applicant states that in view Of the

v

\ &ép‘ly filed by the Respondent reporting
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH GUWAHATI <

OA NO. 338/2004
SHRID. RAHANG & ORS

........... APPLICANTS
-VERSUS-
UNION OF INDIA & ORS
........... RESPONDENTS

REJOINDER SUBMITTED BY THE APPLICANTS

1) That the applicants have received a copy‘ of the Written Statement (herein after

- referred as WS) filed by the respondents, have gone through the same and have
understood the contentions made thereof. Save and except the statements, which
are specifically admitted herein below, rest may be treated as total denial. The
statements, which are not borne on record, afe also denied and the respondents are

put to the strictest proof thereof.

2) That with regard to the statement made in paragraph 1 of the WS, the applicants
do not admit anything contrary to the record of the case.

3) That with regard to the statement made in paragraph 2 of WS, the applicants beg
- to state that the respondents have not submitted Para wise reply only to avoid the
statements which are borne on record of the case and specifically relied by the

applicants.

4) That with regard to the sfatement made in paragraph 3 of the WS, the applicants
while denying the contentions made therein beg to state that the respondents have
failed to understand the principle of RES JUDICATA. By the present OA the
applicants have challenged the order-dated 18.3.04 by which the claim of the
applicants has been rejected on the ground of genuineness, which was not in

existence at the time of filing of OA No. 43/02.

2 8JUNI0C A 3%
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The applicants further beg to submit that since the direction passed in
OA No. 43/02 was complied with the counsel for the applicants submitted before the

%{on’ble Tribunal for disposal of the Contempt Petition filed by the applicants.

»5) That with regard to the statement made in paragraph 4 of the WS, the applicants

1

‘r while denying the contentions made therein beg to state that since the contentions

Hon’ble Tribunal in OA No. 43/2002, and the respondents have not challenged
the same in any forum hence the respondents are estopped from taking the same
plea again. The respondents themselves haVe admitted in their WS filed in OA
No. 43/2002 that one Shri Habul, son of Rupal was screened but could not be
absorbed due to want of vacancy within the panel period (paragraph 3 of the
judgment passed in OA No. 259/2002). The Hon’ble Tribunal was pleased to

consider the submission made by the respondents and had dealt with the

contentions made in the entire paragraph. Since the order remained unchallenged
the Observation made by the Hon’ble Tribunal in OA No. 259/2002 has already

attained finality, hence the same cannot be reopened again, which shows complete

| disregard of the Hon’ble Tribunal’s Order. -

i The applicants further beg to state that the plea taken by the respondents
m the order-dated 14.3.03(annexure 2 to the WS) is contemptuous in nature. The
:LHon’ble Tribunal had already considered the reason for non-considcrétioh of the case
‘xbf the applicants in the said order and made observations in favour of the applicants.
EThe respondents- have taken the same plea again, which goes to show the complete
(disrespect of the Hon’ble Tribunal’s order. Points decided by a court of law and
;remained unchallenged; it cannot be reopened in the same court again. If the
respondents were not satisfied with the Hon’ble Tribunal’s order they cught to have
‘approached the Hon’ble High Court against the same order. Now the respondents

|

| .

‘cannot- take the same plea again, which is not permissible under the law, hence it is
| ’ :

liable to be set aside and quash.

6) That with regard to the statement made in paragraph 5 of the WS, the applicants
E while denying the contentions made therein scg to state that they themselves have
. admitted in order dated 16.3.04 that the Bio-data’s of casual Register of
; XEN/BG/CON/BNGN as available, the data’s of ex-casual staff found seems to
L

be correct. This is unbelievable that the respondents have kept the Xerox copy of

[ e indoanhvia b dts

~ of the respondents made in this paragraph has already adjudicated upon by the '
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the record, but not original one. If they do not have the original records then this.

cannot be said to the mistake on the part of the applicants. The applicants most
humble submit that the respondents are trying to frustrate the claim of the

applicants in the name of genuineness.

"'7) That with regard to the statement made in paragraph 6 of theWs, the applicants

while denying the contentions made therein beg to state that similarly situated
persons have been given the appointment depriving the claim of the applicants.
The respondents being the model employer should not have discriminated the
applicants as because they did not approached the court of law. Since the
~ applicants belong to very poor family it was not possible for them to approach the
court. But they have been visiting the office of the respondents keeping a hope
that one day the respondents like the applicants in OA No. 79/1996 will also

consider their cases.
The applicants further beg to submit that the respondents have already

Ihave admitted that the data’s of the applicants are correct, now they are ﬁuty bound to

1 consider the cases of the applicants against any group —D post.

8) That with regard to the statement made in paragraph 8.1 of the WS filed by the

respondents, the applicant beg to state that the applicants do not have any doubt

regarding citizenship and community they belong,

9) That with regard to the stét;;mcnt made in paraé,raph 8.2 of the WS, the applicants

while denying the contentions made therein beg to reiterate and reaffirm the
statement made above. The applicants further beg to state that the réspondents are
trying to mislead the Hon’ble Tribunal making such statement. Tﬁe respondents
themselves have admitted that the data’s of the applicants are correct. It is not the
case of the respondents that they do not have any record to verify the cases of the
applicants. The respondents have denied the cases of the applicants only on the
ground of genuineness. The applicants pray before the Hon’ble Tn'bunal to direct

the rcspondcntsthat to consider the cases of the applicants in any Grcjup- D posts.

10) That with regard to the statements made in paragraph 8.3 of the WS, the
applicants while denying the contentions made therein beg to state that the

applicants never try to mislead the Hon’ble Tribunal. It is the respondent’s



4
documents, which says that the Bio-data’s of the applicants are correct. The

applicants most humble submit that Bio-data’s of two persons cannot be similar.

11) That with regard to the statement made in paragraph 8.4 of the WS, the applicants

1

beg to state that the contentions of the respondents has already dealt with by the
Hon’ble Tribunal in earlier OA. Since the respondents did not challenge the
catlier OA, they are estopped from raising the same issue again before Hon'ble

Tribunal.

12) That with regard to the statements made in paragraphs 4.5 to 8.11 of Tx‘he WS, the

applicants while denying the contentions made therein beg to reiterate and
reaffirm the statements made above as well as in the OA. The applicants further
beg to state that regarding application for inclusion of the names of the applicants
has already considered by the Hon’ble Tribunal. In the WS filed in OA No.
259/02, the respondents have already admitted that Sri Habul son of Ruplal was
screened but could not be absorbed for want of vacancy within the panel period

(paragraph 3 of the judgment passed in OA No. 259/2002). In paragraph 5 of the

. judgment it is clearly held by the Hon’ble Tribunal that after termination the

_ applicants went in search of livelihood and scattered for different places. The

authority reviewed its policy, which did not reach them. Only after came to know

- the decisions they have knocked the door of the Hon’ble Tribunal. The applicants

are not guilty of anty laschés. When similar nature of orders was passed it was

equally incumbent on the part of the respondents to issue notices to all the like

| persons so that they could also approach the authority for appropriate relief.

Since the applicants are also similarly situated persons the Jjudgment passed in the

- above case is also applicable to the present applicants.

13) That with regard to the statement made in paragraph 4.12 of the WS, the

applicants while denying the contentions made therein beg to state th%t the
respondents have advertised for various Group-D posts against which the

applicants can be easily absorbed against any of them.

14) That with regard to the statement made in paragraph 8.13 of the WS, the

applicants while denying the contentions made therein beg to reiterate and

reaffirm the statements made above as well as in the OA.
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- 15) That with regard to the statement made in paragraph 8.14 of the WS, the

1

i applicants while denying the contentions made therein beg to state that the
applicants never try to mislead anybody. They are from the lower strata of the
{ society. The applicants belong to the ST/SC community and as such they need
i special care form 'the society. The allegation made by the respondents is not at all
| tenable in the eye of law. If they do not have the original records then how the
respondents can say that the claim of the applicants are not genuine. If the
signatures of the casual labour cards are not tallying then those can be sent to the

Hand Writing expert instead of rejecting the genuine claim of the applicants.

d16) That with regard fo the statement made in paragraph 8.15 of the ‘WS, the
applicants while denying the contentions .made therein beg to reiterate and
reaffirm the statements made above as well as in the OA. It is stated that the
applicants have never tried to mislead the court. The applicants most humble
submit that if the respondents do not have original records it is the lapses on their
part. It is not the case of the respondents that they do nat have récords. If the

3 respondents are in doubt of genuineness then the records along with casual labour
cards are may be sent to the expert instead of thronging out the genuine claim of
the applicants. '

17) That with regard to the statement made in paragraph 8.16 of the WS, the
applicants while denying the contentions made therein beg to state that the
respondents have issued the said advertisement without first considering the claim
of the applicants. Till today there are various posts lying vacant against which the
applicants can be easily absorbed. Admittedly the applicants served the Railway
Administration and the Railway authority being the model §mployer, the

| applicants can be absorbed against any group-D post. The applicant most

I respectfully submit that considering the facts and circumstances narrated above as

well as in' the OA, the Hon’ble Tribunal may be pleased to direct the respondents

to absorbed the applicants against any Group- D after observing all formalities as

per law.

- 18) That the applicants beg to submit that the applicants have their genuine claim and

| " they are eligible to hold any Group-D post, hence the Hon’ble Tribunal may be
| pleased to allow the OA, the directing the respondents to absorbed the applicants

against any Group- D post.
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VERIFICATION

I"T“Shri Ansuma Swargiary, aged about 36 years, son of Shri Nabin
Swargiary, R/o 1% Jakmari P. O. Nij Daphali P. S. Tamulpur Dist Nalbari. I
w

am one of the applicants in the present OA and who is taking steps in this

case, being duly authorized and competent to sign this verification, do

hereby solemnly affirm and state that the statement made in paragraph

Ao g 1y 3 1R are true

to my knowledge and belief, those made in paragraph

8,79 plo 11,42 13 48 2 14 being matter of records, are

true to my information derived there from and the rest are my humble

submission before this Humble Tribunal. 1 have not suppressed any material

fact.

‘ U Jne. N |
And I sign this verification this -2 T8 the }é\?’bf Baskiprsat -&wwmo\ﬁ‘

DEPONENT
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BEFORE THE CENTRAL ADMINISTRATVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

OA NO. 338/04
Dhaneswar Rahang & ORS

.......... APPLICANTS
-VERSUS-
UNION OF INDIA & ORS
........... RESPONDENTS

IN THE MATTER OF | /
An additional rejoinder filed by the applican '

- 1) That the applicants beg fo state that the applicants have to file the present additional

rejoinder bring some facts which was inadvertently could not bring before the
Hon’ble Tribunal. The Hon’ble Tribunal may be please the same as a part of the

pleadings of the case.

2) That the applicants beg to staie that this is the second round of litigation. Earlier
the applicants along with other similarly situated persons approached the Hon’ble
Tribunal by way of filing OAs No 43/02, 44/02 and 259/2002. In the OA N0.259/02 the
ﬁespondents filed their Wriften Statement on behalf of all respondents. In the WS filed
m OA No.259/02 the respondents themselves have admitted that in the Bridge Division
a panel of 715 men was drawn after screening daily rated casual labours who were born
on various BRI units under DY.CE/BR/L/MLG and copy of the provisional list of Ex.
Casual labour of Bride Division were sent to various BRI Units vide DY.CE/BR/L/
MLG’s office letter No.EW/255/1(BYPt.II dated 06.03.81. Out of the panel of 715-

screened casual labour only 252 could be engaged. Rest could not be engaged for want

of vacancies.

3) That the respondents again admitted that one ex. Casual Labour named Shri

Habul son of Ruplal was screened, it appears that he could not be absorbed in the cadre



2

~ (Bridge Division) for want of required vacancies etc. within the panel period or so.

A copy of the WS filed in OA
No0.259/02 is annexed herewith and

marked as Annexure-12.

4) That the applicants beg to statc that after the judgment of the Hon’ble Tribunal the

applicants filed their application along with their records (Photocopy) before the
respondents. Then the respondents issued a letter-dated 13.06.3002 by which the
applicants were asked to submit original records for verification of their service
particulars. Accordingly the applicants have submitted their original records before

the respondents, which is still with the respondent authorities.
A copy of the letter-dated 13.06.2003 is

annexed Therewith and marked as

Annexure-13.
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VERIFICATION

_ &}me&T ........ Lo Tnlasveaa,, . D0 “%)m\ﬁw\:é .y
'\‘\\LOW \QBN\:G, t\\\A\ &%‘ & Q e/&—

j&a ding steps in the present OA and competent to sign this verification, do hereby

'l’.
R s

solemnly affirm and state that the statement made in paragraph..~.. ..., ....... are
@ruq to my knowledge and belief, those made in paragraph ......: 9\ ﬂ\‘b\{ ....are matter
:i()f r':,écords, are true to my information derived there from and the rest are my submission

hefére this Hon’ble Tribunal. I have not suppressed any material fact.

4

And I sign this verification on this.. 1 2 th day of Fuly 2005 at Guwahati

J DEPONENT

/m, Avibvana Aengyiony,

7
i
{
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i : sm HABLL, umomwmoomsﬂs s pppzmm
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-1. LNGNOF imA(Rqare%meﬁbyGM NE. Ra:iway)
2. The General Manager (Com%nmﬂan) Maligaon.
3 Divisionsl Rallway Manager, thw'duar Jn, .
| - NF. R’ai!way, . ‘....'.‘..'...Pvesponderds
nt s rmtter of written statement for and o bebhalf of the re:q:omeft Nos 1 tc3 -
. ' ¢t the ammnon L

B

 The ammmxg respordents most Ii-‘*‘»’p.%“i fuﬂv beg to 'elwweﬂt as wnder:-
“Fhet, the amsworing respoudsnis have gone ﬂm)sxgi'x the mpv of the appbcanon
Tl + i filed by the npp}w’:m. and ave underviood the corfents thereof.

& That the apphu ation suﬁem iofm&fc‘:{r valid cause of action and / or nght foz
fitting, the application,

. . 1
P — S PR

L That, tho claims of apphwxﬁs is vaguz- d:ﬂd 1 not mmmm mable in its present
|4 form awhsﬁ (:-«mto thsnnﬁsedm Inmm B o

Nmﬂ?ar the mpmc of "E"Mb(.- bmk or :m_y aﬂwr records cuncerning the |

dem&ed seLvice partmulm\ of .::H ﬂa:m 11 pc':smxs (apphvazxs) have been :

o

f furnishedfattachid (o the applicalions :md as ﬂllch, it is- not poss:blc to commect
the records, ‘

4 I‘hm the a;prom{rm % barved under the Iaw of hfmtol.sml and under the
B mmﬂ 1 of the ( “ental Ad;mmvtmuve inbumal Act 1985, The awnmms
made al. paragrapl-2 of the : apphm&m are dcmed | :

I my cause of action secrued i i the yoar 19’/7 1980, 19‘82 of 80 t}wy could
o mm agtstatcd these mﬂttm“‘:. at the proper lovel inclading, seeking rech'ebs ﬁlrough
- ﬁrg Cowmt / Hon’ble ngh comt and the hon’b}e (“em‘mi Arhmmsimtwe Tribunal

SR 4»‘:ma mstead of ‘*aokmg mme n*zmdms mw afier more Lhan two decades in

Qs |
o ugxmt/(}? and o valid seasos, and NYKLGTWJ(JI) petmcn appoars to have been fited

- .
'r;;} W Fusll@r, win we passape 01’ VIS, VATIOUS CRANAOS 11 OFRCE SSt Up, recora
%y

*ms,w ot amd its tgﬂm:pf motertion cle. erops up and it becomes difficult to
- C‘uutd s Hrogo— )

ﬂ | ‘w/\ﬁ‘? _ | | . I

T e
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’ nace ont mmrd# mﬂm dctaﬂed service ;nﬁmnl'm;/ aopxes ctc are supphcd for
3 ‘I' cazhdndevcry aprphcm as nmmcmﬁd in the OA concemed.

The application is thesefore liable to bc d:smxsaed on- gmumi of vagneness
¢ and insufficient smaterial / pammdmv . _

i iﬁ 5. That, smra ami except t}me stax:mmm /avcﬁmms mﬂr q;phcatt«m w}uoh are
; o ;{; ' speu!’ mﬂy aﬁnn&zé herein below or are bome on mcm'ds all’ ‘other
- * , avummwdalle.;,atmnv of the applicants in the apphmtmn are dmned heremth
i andthe appitios args are pat. o strictest pmaf thereof,

i' ‘ 6. ‘Thet, there has been o ﬁiﬂgﬂlzty or mcg,ulanty in the case ag aﬁcge,d and. aﬁ

quale i comsonanee Lo Law, Rudes and p}mednres in vogxw and there has been

R wam,smn ofpnm;xptc of netaral Jusme etc. as afleged. -

7. That, for tho sake of bmv:w the nmtmu}mx-, denial of each.and every statement
| ) L ©in the differen. mrfg;r'spm of the apphcahén have been avoidsd and the “
a answemxg, mf'pmdems have been (y:ivmd to confine their submission only on
these wk\mnf pmm i the application whxch are pemmm etc. for purpose of

SN ' _.».zmwng al, e;pm;u (iemc*scm inthe case. 3 /
| &a 1 hat, for maﬁy pemsm fhe fact of the case, brief] is qu‘bmtted herein below»
| _;; R S Bne“ Hlstmr of the case:-

. . The Casaal Labow who had worked in NF lew:xy on Open Line
’ | ) jrasipl m«tb@ﬁm 01.01.81 and were discharged for wart. of fuuther work or .
- ' | Lduc to cx:mpkﬁcm of x&%ﬁc Were given an ommtmnty to apply, if they 50 wxsh for
i ;mcmmcm of ffmr n;mws; in the Live Casmal Labﬂnr Register. They were ’asked to
- | %Smelt ﬂwﬁ wmtcn :mpre:;exmwn with adequate doc:mmztmy proof in this reg;trd_

150 as to reach thf., amwxmd Rm}\my I}w:mmza] Mwmgez 8 01’{' ice on or before
‘5310>8? '

.
«:‘i.
i

;f: Ihey were asked to send fhe apph(m_mn by Reg,igtemr} Post to the
I.}nmmm} leway Mmmgm nf the Division i in the temtmai Jmschotzm of wmch B

J mm M | :,('Contd.‘.. m:'l’age»-)'
EE M .

i &mmas ﬁ$ alleged bgr the amhc:mﬁs at Pari4.13 itself o;“ ﬂw application are
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mu*azcimz %s mcwamd vide OM (P)/MDK;’S }.etier No E‘/S?/O/PLXI (C) dt
} 3.03. 87 in. respm?se to Raz{way Board’s }stmr No E (NG) 1 78/(3‘[,/2 dt. 04 03, 87
e In anlg,e Dmmm; 2 pemel of 7 15 men was drram after screemng daxly

mu,.d ca&mﬁi fabour who were bonm 'cn the. Various BRI mnts mxif;r

No. wazsm (D)/Pt I dit. 06. m 818t oftim pzmel ofﬂs-meamd casual }abow

i - only ?’\2 ceuld be angagfd Rest cm}d not be engaged for wart. of vaca:mes In
TESPOIRG m CM (P)!ML(“"S muﬁcatm dt. 13 03 87 mm of the ﬂP?hcmSts 3FPhed 7
for mgestemq, ths;r names i hva ce&ual Iahmr wgbster / sﬂpplenmmmy hva SR

\ ‘ G’)fML( 'S thcdmn e:wmcd) o . . .
As ﬂm a;mlxcm ‘didt nok qyp}y at thsa prqm !:zme fo: cmdemnm oi‘ thmr

S ‘ cascs “thma LB.’:&:: cmzzwtbs cmm&emﬁ atpmsem
. His Imwvar to mmon herein that ﬁm;g,h @@ one ex. Casnal Lab»om"’.""_'ifff’iﬁ,

Lm pcmnzs wem mmaﬂy engaged as (“astml Labow A copy. ﬂlemof ms alsgn be
Nemt to the l'hmsxmwl (Open lma) leway Mamger of the Dmszon wzth wmimal ,- i
umschct\fm of t:hsa oﬁicc from wh:ch the person was- dmt*haagei A wpy ghiould : 'i‘»'i '
also be matked to PWI / IOW eto. mdsr. whom they worked. Thé abovaf ; |

DY C}.JBR:’Lf’MLG md mpy of the pmw.smml bst ot E)L C asual: labom Oandge :u_ . .'
Division W@*I{,‘ ﬂﬁﬂ{ to various Pm Umi;s vide D‘Y CE-‘JBR/UMLG’S oiﬁce Ieﬂ,er

f w?ismzv As amtﬂ& their 3wms could mi, bomgxstereémﬂ: sxg;plemeﬁmy hve :,'_-‘
T P AP EE SURUIRN O iy
Raﬂway Hcaxd’x m Icﬂex No E (NG) ’ }IIQSICUBZ Dt. 09 1098

(Sfflﬁﬂms wde ('M (f‘) fM}E S misﬁcaﬁm Nc) Recit 884 fE‘/ﬁ’?/O/Pt m ( C) i
- dt, o, 129% alsa applies to E‘x Casual mbom wim were dwo}mged rice-to 2

{ o101 81 for m of work or due to cmm:leuon of‘wmk, not m-engaged mm
- aﬂm’ and wlm wgp)mdby 31.03.87 for the mzrgme and were bh.gibie by gwmaeﬁ
of officers o, each Division (Kerox copy of Rly Board’s mmﬂar No. GM N

e . SN "

S msm,d St Habt;l son of Rupa}, was scrcemd, it appears: t.hat he could not be
absc»ﬂmd in i;he eamgkﬁdgs [’)msm%im ’wanf mf required wcancies eto. mt}nn»'; e
ﬂw pam.i yeuod, Iﬂm}m there i# 1o otlrwr detsaﬁed pamcmxs exﬁm of S}m Habul._‘ 8

( Camd to Pagem )I
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ox of the applicant, St Habul Ghese or of the otber @phm in this OA. and

teither Shn Habul or any of the zq;xphodﬁs subrmtied anry application in response

o (JM(P)/N I, .lemxy, Maligaan's notification dated 13-03-1987 or the Railway

) : Board's Jetlers menfioned horein above and as such question of appearing Shri
: Habul's name or any of the applicants name in the Live Register did not arise in -

 tems 'oi' Ralway Bomd'é Ictters/instructions etc. 'C‘opiss of the above-said

letters/Cinculars ofthe Railway Board's are also armexed hereto as wxler for ready

perusal.

- a) lLetiers mgardmg, mainkenace of hve Cavual Labour Regjster: - |
(i) lewny Bnard’q letter No. P(NG)~11~78/(‘U2 dated 04—-03-37 a8 '

Vo annexure... ... I sories.

‘ (ii){ Ruilway Doasd's DO Jetter Noi(NG)U’iSICUZ dated 06-03~198'7 as’

ANNEXURE- it

o @) :M(P)/Nl melmv/Ma]xsgmn letter No.B/57/0 PLXI© dated 13-03-1987

to alt romemed amnexed as Asmesaire-NL

b) G-M(P)IN I Rmhmy/Mahgamz letter No. FJS’YI{)/PLXI@’ dated 13-03-1987

showing issuance of notice 10 open fine Casual Labour os noexure-TIVL

) 'Reigzrdixg screening of casual Labour bome on live Casual Labour Tegjster;-

3

Copy of lewaj Board's k.tm No.E(NG)I/98/CL/32 dated 09-10~1998 8

Asnnexirc- I“V _
. . . ~And- |
@) Copy of letter N<> 3&(*1‘-884?/57/0/)(1]@'dau*d 04-12-98 regarding scrcening

. of Casval Larxmx bome on }wcfsmpp}exmmaxy Lwe Casual Labour Regjster

aunexed as Anexe V.

9. lext the avermonts aL paagraph 4-1, 4-2, 43, 4.4 & 4-5 of the: apphcatmn
ummi be o oeptcd @ correct noless detailed pamru]am of each of the

. applicart. dndthur SETViGe tumds ot sve made available. From the coﬂeﬁs of
fhe OA, it e nof clear as o wheﬂmr all the petitioners had ever worked under |
.tha Rly as ca:sual Labom or not and also that if mxybody of them ever wmked '

o | (Cam‘d toPage—)

MW@:L



s S

for some’ psmxl asto how they were appointed and what were the conditions of
ler appointment and also wiat were the camses for termination' of their
services and for which petiod they worked and under whom and under what
project served etc. o ' g BRI

Iis mbzmttcdtlmxaﬁeraﬂ this long period, ms very (hfﬁczﬂttouace out
the recmds and submit a proper umtten staternent. in the case relanrg to the
apphc«nts

10, Tha, wthmgaxdtoawmm? in paragraphs 4-6, 4-7, 4-8 and 4-9 of the

apphcanon, it is sulmntmd that in absence of actual reference and the related ,
service m:twulats and copy of ﬂte letter efc. if any issued in the name of the
patties / applicants, it is very chﬁicult to ﬁzmw any light on'the mamer and
- Dence the conterdions  of the apphcans are denicd here with & is also
subnutted that from the copy of the. Amexure—! to the apphcatxon Le. the

- _mdgmﬁamlmder&nedll 11.99, it transpires that the applicants were not ¥

- parties in the OA No. 79/96 and there is no mention in same about the presert
applicarts and hence the said judgment camwt have any binding effect on the
tespondents iv the case. |

Further, the subimissions in those ‘aforesaid paragraphs are quite vagne and
" devoid of relevant partioulers anel references and hene deried herewith
11, That, with regznd to the averments at paragraph 4-10 of the application, it is

‘submitted that as no relevart details could be made avaxlable by the applicarts,

-

none of the- allegation of the applicants are admissible.
Al thns date wothing can be stated as to why the applicant’s cases were not put -
within the pmvxew of eligibility for inclusion in such refemd five regtster or why

'their cases could not be considered.

12.That, with regard to averments at paragraph 4-11 oft.he apphcauom it iy

 submitted thet for wart of detailed partwulaxs nothing can be accepted and
hence quectmn of nnmatjml or reference with any persons or bodies did never
occur. |
(Contd... to Page- )
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The applicarts are éut to strict proof by records and evidences etc, to show
that there has been any violation etc. of Rly. Board’s letter / mstmch(m etc.
In absence of the above, allegation are denied herewith,

13. That, mﬂl_mgard to avermends at paragraphs 4-12, 4-13 and 4-14 of the .
application it is submitted that nome of the allegations es made in the
app!icatim are correct and hence thoso are denied herewith.

The ﬁ»ﬂomng contertions of the applicants are also denied herewith:
D' That theve is no dispute as regards that their engagement as Casual |
Labowr after they exprossed their willingnass far such appointment’
i aguinst Group — ID vacant post; or that it was incumbsni on the part of

respondsnts to absorb them against such pust; or thelr haw béen a pick -

i and choose policy in the ahra'ptzon cf Group - D staff or there had been
hostile disortmination in such absorpiion of siaff. , ‘

1) ' That, there had been any lrregularity in issuing any advertisement etc. for
resoriing to special recrwmm drive eto. for SC / ST quota vacancies o
Group- D pasts ignarmg the alleged claim of the appl[mnt.v etc., or, |

/i) | That the applicants were qualified and had ekgibility for absorptxm

@ oafm't the group 1 post or

‘ V) T?aat tke ra-ponden& issued ddvertisement in couawy to faw as a!Iegad or
. V)' © That this amlwaiwn has baeen fled bonafide 1o secwre ends justice.

¥ is also to submit herein that some of the particulars as submitted by the

. applicarts (For 5 applicants lbm of the 11 applicarts) are quite in-adequate to trace
~out the relovant. patticulars of a‘tl these 5. persons also not to speak of the 11
: apphc.am, who have filed the case and as such unless more detailed particulars are |
figmished, i beconws difficult to submit apro;nr reply in this case. They could not
~ even show any appoirtment/engagement letierfproof or termination letter ete. or
- other comespondences from leways side. |

4. 1, 3 i view of wirnt have been submitted in the above paragraphs of this
written statemmen, none of the grounds for relief as corfained in paragraph 5 of the

MJ\. ".(Contd....to:Page.)v
et
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application and elso the relicf as sought under paragraphs 8 and 9 of the
- application axe sustainable under lawand fuct of the case and the. prayers are hable
to be rejected. |
I is also denied that:
a) There has been any depnvahon of the applicarts, or, the gpplicarts had
" right to claim absmpmnaxximgulanz&ﬂmagmmt Group«Dposts, or, that |
- there had been any violation of natural Justwe etc. or discrimination between
sets of employees smnlaﬂy situdted or that there had been any molatton of
-~ statutory Rules or instructions of the Rly. Bd's etc. ag aDsged a
Flnt}m ‘n view of e applicarts clear assertion &t paragraph-1
| (particulars of the impugned order) of the application to the effect that the
application is not directed egainst any particular order the vague cortertion of
the applicaits to the effect that “ Imp,ugnad action of the xespondert are not
sustairuble in the eye of Law and liable to be set aside and quashed “ efc. are
- quite unfenable and the éppﬁmtim is liable to be dismissed on this ground
also. The applicant has not cited/mem'onéd. as to which orders of the
resporclents are impugned in the case. '

. l‘- That, it is submitted that no action have so far been taken which is commy or

in violation of lnws and rules/procedures in vogue, The apphcaurm is based on

wrong premises and suffers ﬁmnmscomeﬂon and nnsuterpzetahon of Rules

& Laws on the subject. . .
16.That, . the necessaty exquires are still under progress and the answering -

responderts crave leave of the Homble Tribumal to_file additional written

statertiert, if found mcemyaaemohesqmm for the ends of justice. '
17.That, ander the facts and ciromnstances of the case as stated in the foregoing -

patagraphs of the written statemert, the invtant application is not maintainable
* umder Iaw and fact of the case and is lisbic to be dismissed.

Q,/G/QL ( Contd... to que- )
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mfmnmimﬁs as gaﬂmd fmm recmds of the case. wmch I beheve to be tme :
) "m" R‘S‘ are mv Inmble mbnnssm before me Hm’ble Tnmm and s sign thts

o , >
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my kmwﬁedge and ilme made o pmagtaph-a 9, 10, li ami 12 are based mf"__;: -
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'B;yﬂBoardfs letter No.E(NG)Klm?QKGf/? dateg b e 1007
edito- ;. GenenalAManagurs;'A¢l wdian Railways & otncrmq
." 0‘ Q‘

el labour

o

= Ll o
Ster, :

Lute of Live CC‘&L?»L.,‘::, La’bOU.I‘
: Vidh of,the_RailWay Adminisfrations L3 inviteqd Lo
5 OUS HG ot A gy in Shis Ming sty g letter or “ven mmnber
e 1 S VUM EE |
faxsag j

abour are conoornedg instructions
Zletteor NpUE(NG)II~84/QIM41 dated
T temporary Shatus ang LECoaration of
Hingstry g lettor o " Bale
LONS: have noy, blen jogueq to
jeCt Gaayg] labour discharged before
due tq”complction of work ang not
'3im" ' £ > 8Chone Contained
X 116921986 citeq above,
: Y 20 — RES . kS - . — T e
tS;z{;gf Failways desi g that'opportunity nay be
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187 or tp : e incomplete and glsq thosc
ILnstruotions,will 0% b CoNnsideox
“asual labour willﬁioweverpbc
Fhobhe 5800 ez
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| The DG/RDSO Lucknow.
T :The. Addl. General MangeT
CF &‘W&APE"‘ Railway *glectrication ’

" r(Constn) N Allababad
Raiquy,.i
Gauhat . - The caO(R)/ OV
it ';3 . Ca DCW/Pa‘tlala .

o SThBc al Mandger,
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225, 4 1986 T o
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ubllclty to these 1nstruom*ons 3 y bg given by

' ministrations.

=W, KUJUR) Y
DEPUTY DIRECTOR ESTABL ISHVENT (N)
RATLWAY:BOARD. ' :

E(NG)II-;!B/CL/z. New Delhi, dated 3,987,

KA
s
‘»

' COpY ‘tO . :14

L 'l." The Genera Secreta , AIRF, 4 -State Entry Foed,
: NewﬁDelhi 2") spales ' ’

.fThe Gen°ra; ‘SecretarTy, NFlﬁyA

3 Chelmsford Road, _
( wlth 25 spares . ‘ -

o’ 1he National Council: Depertmental ‘Gouncil
i Staff Side Nationcl COUDPL\ 13-G, Ferozshah.
hi. -
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'?'  e o | égb'u4lAAN3.$52
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retary ‘Railway Board.
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)11 D“)E.(DSP) DDE(R)I 11, III,
'nP)I II III W1th 5 spareS.
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';::Lrﬁ.,ﬁ_;.m. GOVERNMENT OF INDIA
A MINISTRY CF RAIL@AYS

TT L; AN 0Ny
N PADMANAB AN (RAJL\J:-/ LOAFD/
DIRECTOR ESTABLISHMENT(N)
0 JOoF(NU) 1/78/CL/2 New Delhi, datec:- & -3-1987

Sde emant s n,

Subs~ Casual labour - maintenance ol Live

& Casual Labour Register.
. 369 W 3 ¥ K
'\{' g ) t. .

m; »I; enclose for your ready LeloPence @ copy
§iMinistry's letter of wven avmoer dated 4,3,1987
onqtheﬁabove subject with *the rvogquest that action as
cated therein may be takern Jmmﬂulately. It may
x@b engured in particular that adequate publicity To
;f-he prcvis;ons of these instructions is given as laid
“Jﬁown therein bty all conce srned immediately and in any
, iihln the next few days.

J

-

Yours sincerely,

sager ) .
T .
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o ?3"~?“ éghri Vi R Subramanian,

B 'z [ .3

e LI ‘N F, Railway, -

T C . Guiwa naf;q

. ' eS Cory s with 2 copy of letter dated 2.3.1987
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Rubs~ Casnal  abourw Dainterauae of g,
IR ;[@_,bour egister,
B 2 @ 5 -

s 1

i & opyibs Bly. Board's

or Your guidance.
action may plcaso be taker in@f;(uately. Copics
%a,’g;tached.g«may“‘ eharranged .
.z,«;.:;‘ogij.‘pes ;wherg)h- -hn Casual

% ng&anig BJ,":@ Stations gto

TR SO e aﬁolicatloos rnce*

the specfﬁ' Gd‘sperlud and

% f:na,me, se.vac,e sparticulars
an ngl""ﬁﬁ‘° application i uompletc in all
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- S A copy of leway Board's lettcr No. E(NG)III98/CL/32 dated €9.10.98
“ on the above me vtioned subject is- forwardéd for information and necessary action. It is
" clarified that | screening of ex. casual labour borne on the live/supplesmentary live Casual
Labour Register against vacancies in the’ various departments would not be a matter of
-course and automatxc but this process has to be decided based on juetification regarding
ﬁlhng up of vacacies in a ‘particular dep'trtmem Proposals for appointment of ex.casval
Iabour from these registers would continué to be sent to HQ for obtaining GMs approval
and only after the approval is conveyed to the division, they would take fusther necessary
| action regarding appointment of such ex. Casual Labour against vacancies by screening
“lthern according to seniority. For any farther clarifications of any doubts reference to HQ
. ‘must mvambly te made. Board's carlier lcttcm muntxor(cd in thc margm on their present
leltcl were cm.uhtcd asg ldeI -

'Board’s letier No. & datc. Ci . CPOs Clreular No, & daie, 5,
1. E(NG)II/84/C1-/41 datc 02: 03.87 - 1L E/STII(C). ' dated 13.03.87
L T (DRMs only)
2. IZ(NG)H/M/CI.MI d:«xtc 21 10 87 . 2. DO No.E/5TI( C) % dated 11.1187
3 E(NG)H/?S/CLQ date 21.02.84 ' 3 Rcct_.686.E/57/0_Pt.X(C)," dated 16,03.84
4 E(NG)H/’]S/CI e “date 02.11.84: " 4. Rec L706 IZ/S?/OPL:( (C) d'ltcd: 10.01.85 ‘
Y ‘ S E o L ' .
S I'(NG)H/78/C1 12 date 25.04.86 _' .-5 Rect, 732 L/S’IPt XI((‘)' dated 21.05.86
6 E(NG)II/78/CL/38 daté 12._06,.87 T ":"6 E/S?/O PtXI (C) v dated 99.67.87
£y i 7. }:.(N(:)II/79/C112 date 03.03.82 ‘ 7 ]1001.644/1;/57/01’1.L"< ‘(C) dated 08.04.82
8 E(‘*IG)H/SS/CUIS date ol. 11 88 8./Rect. 766/E/57/11 Pt II(C) dated 25.11.88
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NORTHEAST FRONTIER RAILWAY

General Manager(Con)

RECGISTERED WITH A/D . : Office of the ) |
Maligaon, Guwahati-11

No.1:/63/CON/1 * Dated:{ 3 -06-2003
To L. N , a . f',l
shri_yQ Ay g ~<'~.~.t_»;_.ﬁl>_fzu'mf<\ '\

G Ma‘d et Daivneatky,

Al - . Hawh Aol ) i o
be. Qeparduy, Lo Houn ) ‘r.\s.f:my
T Sub: CANo. 4 B702 before CAT/Guwahati.

Ref: Your application in terms of order dated 01.5.2003 passed by
CAT/Guwabati. !

i

In reference to your above mentioned application il is informed that records
regarding your cngagement s Casual Labour in Construction Organization are nol
available in this officc As such it cannot he ascertained and verificd whether you had
worked as Casual Labour in this Construction Organization or nol.

You are, therefore, advised to submit documentary cvidencee, if any, in support of
your engagement on casual hasis in Construction Organization within 14.07.2003, failing
which it will be presumed that you have 1o records to prove your engagenment in the
Construction Organization as clained and in the cvent of which your application under
relerence will summarily and automatically stand disposed of  without any further

3

correspondence from this end.

Pleasc acknowledge the receipt of this letter. ~ -
' , - L@/W »
(P.G. Johnson)
: ~ APO/Con -
’ _ For General Manager/Con -
-« . Y o _ ‘ '
. < ,
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